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COUNOIL OF STATE.

Wednetday, the 16th February, 1921.

The Conncil met in the Assembly Chamber a t Eleven of the Clock. The 
Honouiable the President in the Chair.

QUESTIONS AND ANSWERS.

SxCUaiTIBB TTNDE& PSESS AOT.

71. The HoKOuaABU! M b. BH U R G BI : Will Goremment be pleased to
state— •

{a) the number of cases in which security has been demanded from 
newspapers in the whole of India during the last five years;

(j) the number of cases in which the security has been enhanced during 
the same period;

{c) the number of cases in which the security has been forfeited during 
the same period ?

The H onoxteabui Sia W ILLIAM  V IN C E N T : The information 
available in the Government of India is as follows :—

(a) 1917 26.
1918 30. '
1919 37.

(J) 1917 ...
1918 L
1919 2.

(c) 1917 1.
1918 4.
1919 2. ■

The information for the years 1916 and 1920 is b e i^  collected and will be 
supplied to the Honourable Member as soon as it is available. I  will also get 
the figures that I  have already cited checked and verified by then.

P u n ja b  D istttebances .

72. The H onoxjeable M e . BH URGRI : Will Government be pleased to- 
state—

(a) the number of officials connected with the last Punjab disorders 
whose conduct has been censured by Government and who are still 
retained in service;

(i) the number of such officials who have been granted pensions;
( 79 )
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{c) the names of such officials who have been retained in service, and 
who have been granted pensions, respectively;

(rf) the amount of tl^e pensions granted ? v
The H o n o u e a b lb  Sie  W ILLIAM  VINCENT ; (a) 11.

(i)i .
Names o f  offieers in service. /

{c) 1. Inspector Ashi*af Khan.
2. Lieutenaht-Colonel A. J. O^Brien.
3. Mr. Marsden.
4. Mr. S. M. Jacob.
5. Mr. E. A. Penhearow. ^
6. Mr. A. W. Kitchin.
7. Mr. Miles Ii-ving.
8. Brigadiei’-General Campbell.
9. Captain Doveton.

10. Colonel Macrae.
11. Mr. Boswoi-th Smith.

The last named officer is on leave preparatory to retirement on propor­
tionate pension.

Names o f  officers who have been granted pensions.

1. Khan Sahib Ahmed Jan.
2. Khan Bahadur Sultan Ahmad.
3. General Dyer.

(d) The amounts of pension awarded to these officers are, Respectively,—
1. Es. 75 per mensem.
2. Rs. 311-1 per mensem.
3. £900 per annum.

The H o n o u e a b le  M e . BHURGRI : Sir, in view of the debate which took 
place yesterday elsewhere, I  do not wish to pursue the questions Nos. ^̂ 3 to 
75 which relate to the Punjab disturbances, and I  beg leave to withdraw 
them.

Questions Nos. 73 to 75 were withdrawn.

ExrENJ)ITUEE ON R ePOEMS.

76. The H onoueablb M e . B H U R G R I: Will Government be pleased to 
state the annual amount of additional expenditure, of a recurring and non­
recurring character, respectively, incurred in respect of new appointments and 
departments created under the Reforms in each Provincial Government and 
in the Government of India ?

8 0  . COUNCIL OF STATE. [  1 6 t h  F e b . 1 9 2 1 .



The HoNOUftABLB S iE  W ILLIAM  V IN C E N T ; The Honourable 
Member is referred to the statement* laid on the table in reply to a similar 
<juestion by the Honourable Raja Promoda Nath Roy. The figures there 
shown represent the recurring expenditure involved. As regards the non­
recurring expenditure likely to be incurred in tha Government of India in 
connection with the building of Council Chambers and residences for members, 
the rough estimate is Rs. 1 ,1 2 ,20 ,000. There is no information available in 
regard to similar expenditure in the Provinces.

* F ellows of the U niveesities; ^

77. The H onourable M r. B H U R G RI : Will Goyemment be jdeased to 
state —

(«) th^ number of elected and,’nominated Fellows in each University in 
India, respectively;

(i) whether Government propose to increase the elective strength;

(c) if so, when and where ?

The H onourable K han B ahadur M IAN MUHAMMAP SHAFI :
(a) The numbers of elected and nominated Fellows in those Universities 
in which Fellows exist are to be found in the Acts dealing with those Univer- 

. «ities, specially in the Indian Universities Act of 1904.
(S) and The question of increasing the elective strength on the

Senates of Universities has in recent years been considered by the Govern­
ment of India^ but was postponed in view of the appointment of the Calcutta 
University Commission. Under the Reforms, education is a Provincial 
subject and any proposals in this direction for existing Universities would 
suitably be made in the Provincial Councils.

The Honourable Khan Bahadur Mian Muhammad Shaft having, 
in the first instance, given the wrong answer to the Honourable 
Mr. Bhurgri^s Question No. 77, the Honourable the President remarked as 
follows :—I would ask Honourable Members to wait>till their names are called. 
When questions are asked and answers given, this should be done formally.

R emoval of Congestion in  C ity ,

78. The H onourable M r . B H U R G R I: Will Government be pleased to
state— "

(a) if it is*a fact that the Municipality of Hyderabad,^ind, has proposed 
a scheme for the removal of congestion in the City by the shifting 
of the Cantonments and the transfer of the present Cantonment 
area to the Municipality; ^

(d) if so, what orders, if any, have been, or are proposed to be, passed by
Government in the matter ?

QUE8TI0XS AND ANSWERS. Si

0 ,

{

.  ̂pages 39— 41 of Volume J, No. 3 of Council of State debates of 14th February
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The H o n o u h a b l b  S i e  W ILLIAM  VINCENT : (a) Yea.
(i) No decision can be arrived at on this subject until the re-distribution 

of the Army in India is settled.
The H o n o u u a b l e  Me. ^ H U R G R I : Sir, I  should also like to withdraw 

Question No. 79*

The question was withdrawn.

'  * I ndian I ndtjstuial Commission.

80. The H 0N0UR4.BLE M r. MARICAIR : Will the Government be pleased 
to state whether any programme of industrial development has been drawn up 
in view of the recommendations of the Indian Industrial Commission ?

The H onouuable Mu. A. C. CHATTERJEE : No definite programme 
of work has been framed by the Government of India who are proceeding, 
as quickly as possible, with the most important of the Commission's recom­
mendations and such as are capable of being taken up immediately. I  
would, at the same time, remind the Honourable Member that the 
development of industries is now a transferred Provincial subject-, so that 
it is mainly for Ministers in the Provinces to frame programmes of 
future development. Certain large schemes have been taken under their 
direct control by the Central Government and progress is being mcUie with 
these as rapidly as circumstances permit. The most important of these 
schemes are the establishment of an Imperial Tanning Institute with a 
demonstration boot factory, a School of Mines and Geology, all-India Indus­
trial and Chemical Services, a Central Chemical Research Institute, a Metallur­
gical Institute and the appointment of a staff of expei-ts to visit and inspect 
technical and industrial schools and to advise Provincial Governments on 
technical problems. .

• E xport D uty on T ea.

81. The H onourable M aharaja Sir  M . C. NANDY : Do the Govern­
ment propose to consider the advisability of taking immediate steps to remove 
the existing export duty on Tea ? ‘

The H onourable S ir  GEORGE BARNES : I t  is not possible a t this 
stage of the Session to give any reply either in the affirmative or negative to  
any questions relating to taxation.

L egislation for Calcutta U niversity.

82. (a) The H onourable'M r . G. S. KHAPARDE : WiU the Govern­
ment be pleased to state what final decision they have come to regarding the 
proposed legislation for the reorganisation of the Calcutta University ?

(b) Will the Government be pleased to lay on the table complete cor­
respondence which has passed between the Government of India and th^ 
Secretary of State and between the Government of India and the Provincial 
Governments on the. subject ?

The H onourable K han B ahadiJr MIAN MUHAMMAD S H A F I;
(a) The matter is under consideration.
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{h) The Government of India are not in a position to lay the correspond- 
•cnee on the table.

M ahsud and W ana W azir E xpeditions.

83. The H onoueable M r . G. S. KHAPARDE : W hat is th^ approxi­
mate dost of the Mahsud and Wana Wazir expeditions ? Will the Govern­
ment be pleased to state the causes which led to these expeditions and the 
elates on which the Secretary of State sanctioned them ?

The H onourable M r . DENYS BRAY : No separate record has been 
maintained of the cost of the Mahsud and Wana Wazir expeditions. The cost 
of the Afghan .And Frontier opemtions in 1919-20 amounted to 24 crores. 
If the Honourable Member will kindly repeat at some date after the presenta^ 
tion of the Financial Statement his question regarding the cost of Frontier 
opei-ations in the current financial year, I shall be happy to give him then the 
information he requires. *

The expeditions were sanctioned by the Secretaiy of State in October 1919, 
The causes which led up to them were the open rebellion of these tribes during 
the Afghan war of 1919, their treacherous attacks on our columns during the 
temporaiy evacuation of cei-tain of our posts, and their subsequent terrorising 
of the inhabitants in the adjacent administrative districts. Between May and 
November 1919 alone, the Wana Wazirs committed 82 serious offences, the 

. Mahsuds over 100, causing numerous casualties and the loss of much valuable 
property, A statement giving statistics of these raids will be laid upon the 
table when complete. Chief among the Mahsud raids were attacks on Tank 
town and a murderous onslaught on a labour corps working on the Kalabagh- 
Bannu Railway in which 26 coolies were killed and 20 wounded. The chief 
Wana Wazir raid was the looting of Gumal village, the loss being estimated 
at between two to three lakhs of rupees. Military operations against the 
Mahsuds and the Wana Wazirs became thus impemtive in the interests-of our 
harassed border populations, but they were not undei-taken before the tribes-* 
men had been given an opportunity of complying with the Government terms, 
which had purposely been pitched as low as possible, and had rejected them.

E sher Committee R eport.

84. The HoNOURABTiB M r. G. S. KHAPARDE : Will the Government
l>e pleased to state whether they have addressed the Secretary of State on the 
Tecommendations of the Esher Committee's Report and to give a brief 
summary of their views if they have expressed any ? *

The H onourable S ir  W ILLIAM  VINCENT : The Government of India 
have addressed the Secretary of State regai-ding Parts I and I I  of the Esher 
Committee^s Report, in accordance with the Secretary of State's request for 
an early expression of their views. The Government of India cannot, at the 
present stage, commimicate to the Council a summary of the views expressed 
in their despatch. As the Honourable Member is aware, opportunities are 
being afforded to both Legislative Ifouses to discuss the recommendations of 
the Esher Committee. If, as the result of these debates, the Government of 
India have occasion to modify the views already expressed to the Secretary of 
State, they will inform him accordingly. In the meantime, they are asking 

^Jiim  to defer a decision on the larger issues raised in the Report, until the
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Goveminent of India have ascei-tained the views of the Legislative HouKee and* 
communicated them to him.

8 4  COUNCIL OP STATE. [  1 6 th  F e b . 19 2 1 ^

A rmy A dvisory Council. ^

85. The H onourable M r. G. S. KHAPARDE : Will the Government 
be pleased to state if they have constituted an Anny Advisory Council ? I f  
the answer be in the affirmative, will the Government be pleased to describe 
the functions and constitution of that Council, and also state if any provison 
has been made therein for any Indians being appointed to it ?

The H onourable S ir  W ILLIAM  VINCENT : The Advisory Council 
has been in existence for the last fifteen years. Its functions are to discuss 
military proposals and advise the Commander-in-Chief thereon. I t  is pro­
vided over by the Commander-in-Chief, and the members are the Chief of the 
General Staff, the Adjutant-General, the Quartermaster-General, the Secretary 
in the Army Department and the Financial Adviser.

There are no non-officials on this Committee.

M esopotam ia  C o m m ission  EEroRT.

86 . The H onourable M r . G. S. KHAPARDE: Will the Government
be pleased to state what action, if any, they have taken on paragraph 28 in 
page 116 of the Mesopotamia Commission's Report pointing out the desirability 
of restricting private communications between the Viccroy and the Secretary 
of State ? '

The H onourable SiH W ILLIAM  VINCENT : Since the publications of 
the report of the Mesopotamian Commission communications dealing with 
matters which require decision by the Governor General in Council are official. 
When necessary they are supplemented by Private and Personal telegrams if 
His Excellency desires to pla^e his personal views on any question before the 
Secretary of State. .

 ̂ I n d ia n s  i n  E ast A f r ic a .

87. The H onourable M r. G. S. KHAPARDE : Will the Government 
be pleased to state whether they have received any reply from the Secretary 
of State communicating the decision of His Majesty^s Government on the 
last despatch of the Government of India relating to the position of Indians 
in East Africa ?

The H onourable Sir  GEORGE BARNES : The Honourable Member 
will have read in the Gazette of the 27th December that the Secretary of 
State had telegraphed to us on the 24^h December that the matter was still 
before His Majesty's Goveniment.

• ■
On Saturday last we received a further telegram from the Secretary of 

State that the retirement of Lord Milner from the Colonial Office will neces­
sarily cause some delay in the discussion of the question by the Cabinet. W e 
a^e assured, however, that Lord Milner^s successor, Mr. Churchill, fully" 
realises the importance, of the issue in East Africa. • ^



P ay of P eovincial P olice,

88. {a) T he H onourable M e . V. S. SA STR I: (a) Is it a feet that the 
revised scale of pay for the ‘Provincial Police Service sanctioned by the 
Secretary of State (for being given effect to from 30th October, 1919) ha» 
not yet been given effect to in most of the Provinces ?

(i) Is it a fact that they have protested against the inadequacy of the 
scale of pay sanctioned by the Secretary of State ? I f  so, what action has been 
taken on these memorials ? ^

(c) Is the delay in giving effect to the Secretary of Statens sanction' 
due to the necessity of revising the scale ?

(d) Is it a fact that the Indian officers in the Imperial Police have not
yet been given the benefit of the new rates of pay ? ^

(e) Is it a fact that Diwan Bahadur P. Parankusam Nayudu draws a  
smaller salary than several European officers below him in his grade, and that 
both he and Rao Bahadur T. Venkoba Rao di-aw smaller, salaries than some 
European officers in the grade next below theirs ?

The H onoueable Sir  W ILLIA M  V IN C E N T : (a) The revised scale o f 
pay for the Provincial Police Service sanctioned by the Secretary of State was 
commimicated to Local Governments on the 31st January, 1920. Government 
have no reason to believe that it has not been introduced, and the fact that 
memorials have been received from Provincial Police officers regarding the 
inadequacy of the new scale is an indication that it is already in force.

(6) Memorials have been received from the Provincial Police officers in 
several Provinces. These memorials are now under consideration.

(c) The Honourable Member is referred to the answer I  have given to  
pai-t (a).

(d) The Honourable Member is, I  think, referring to the scale of pay for 
the Indian (Imperial) Police, applicable to European and Indian officers alike  ̂
which came into effect from the 1 st January, 1920. This scale has been 
brought into force from that date for both Indian and European officers.

(e) The facts are as stated, but the reason for the differentiation is that 
the two officers mentioned, being of Indian domicile, are not eligible for 
overseas allowances, while the European officers in question are. I  might add 
that the case of these two officers is now under further consideration.

, QUESTIONS AND AN^SWEES. 8 5

SUKKUR B arrage Scheme.

89. The H onourable M r. BH U RG RI : Will Government be pleased 
to make a statement as to what has been done in regard to the Sukkur 
Barrage Scheme?

The H onourable R ao B ahadur B. N. SARMA : The Sukkur Barrage 
192 Project was submitted to the Secretary of State in December,



I ndiana in  N aval and M ilitary A ems.

90. The H onouiiable Mr. BHURGRI : Will' Government be pleased 
to state—

{a) if Indians are admissible in the Cavalry and Artillery, and the 
Naval and Air forces of the Crown ;

(J) if not, the reasons for their exclusion ? •

The H onourable Sir  W ILLIA M  V IN C E N T : (a) Indians are employed 
in various capacities in the Cavalry and Artillery, and in the Royal Air Force 
in India. No Indians are employed in the Hoyal Navy.

({) The Royal Navy is not under the administration of the Government 
of India, and consequently it is not possible to give a reply to part (i) of the 
quesfion.

^M ilitary Colleges in  I ndia,

91. The H onourable M r . B H U R G R I: Will Government be pleased 
to state—

(a) if any Military Colleges exist in India ;

{b) if so, whether they are open to Indians ;

(c) if not, why Indians are not admitted ? .

The H onourable S ir  W ILLIAM  V IN C E N T : (a) The only military 
college in India is the Stafi College at Quetta.

(i) The Staff College is open to Indians holding King^s Commissions.
 ̂ (c) The question does not arise.

Staff of E astern B engal R ailway.

92. The H onourabi^  M aharaja Sir  M . C. NANDY : Is it a fact 
that Indian Station-Masters and Assistant Station Masters in^he  Eastern 
BengaJ Railway have to undergo severer training and tests for employment 
in the service of that Railway than Europeans and Anglo-Indians employed 
on similar work ?

The H onourable Sir  GEORGE BARNES : The only additional qualifi­
cation required of an Indian Station Master or Assistant Station Master is a  
knowledge of telegraphy, as at unimpoitant stations he is expected to do 
telegraph work in addition to other duties. '

• A dmiral J ellicoe' s R eport.

93. The H onourable Sir  M ANECKJI DADABHOY : (a) Hag there
been any correspondence between the Imperial Government and this Gov^ 
emment regarding Admiral Jellicoe^s Report on the Eastern section of the 
Royal Navy ? *

I , __ '
(5) Will such <5orre8pondence be laid on the table ?
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{c) Will this Conncil be consulted or will an opportunity be given to the 
noiT-offieial memberB of tl^is Councfl and the Indian public to express their 
views regarding the apportionment of the cost of maintenance of the projected 
Eastern Navy between Australia and India?

The H onouuable S ir  W ILLIA M  VINCENT : (a) Presumably the 
Honoumble Member is referring to the Admiral of the Fleet Viscount 
Jellicoe^s Report on his naval mission to India. The views of the Government 
of India on his recommendations have been recently communicated to the 
Secretary of State. ‘

(i) The Government of India are unable to lay the correspondence on the 
table. The Honourable Member will realise that it would not be to the public 
interest to disclose the Government's views on strategical questions, such as 
the defence of Indian poi-ts, etc.

(e) The Government of India are not aware of any project for the forma­
tion of an Eastern Navy, the cost of which would be shared between Australia 
and India.

M oney O rder Service.

9 4 . The H onourable M r . L. S. M EHTA: {a) Will Government be 
pleased to say if ftheir attention has been drawn to a Notification issued 
by the Post-Master Genei*al of the Colony of Kenya, East Africa and 
Uganda Protectorates, notifying that the service of money orders from India 
to the Kenya Colony and East Africa and Uganda Protectorates had been 
suspended ?

(̂ ) Is it a fact that the Notification was issued on 21st October, 1920, 
while payments were accepted by Post Offices in this country for transmission 
to Kenya, East Africa and Uganda Protectorates up to that date?

(c) W hat is the total amount of money orders received by the Post Offices 
in India for transmission and which have not yet been paid to the parties in 
the above-mentioned countries ?

{d) W hat is the loss likely to be suffered by Indian merchants in having 
the payment of their money orders thus suspended ?

[e) Were the Government of India consulted on the subject previous to 
the issue of the Notification, and if so, did it meet with their approval?

( / )  Have the Government of India received any protests regarding this 
Notification, and^ if so, what action have they taken or do they propose taking 
in the matter ?

The H onourable Sir  GEORGE BARNES^ {a) Yes.

( )̂ The Notification was issued in Nairobi on the 21st October, but qf plied 
to all m on^ orders which had been advised from India on and after the 5th 
October. Telegraphic intimation of the notification was not received until the 
23rd October by l̂ he Director-General of Posts and Telegraphs, who at once 
issued instructions to all Indian offices to refuse acceptance of money orders for 
East Africa. Intimation that t;he suspension was retrospective was not received • 

^totil the 27th October.
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(c) The total amount is reported by the Director-General of Posts
and Telegraphs to be Rs. 9,71,000. '

(d) At the worst the money will be refunded to the remitters, arid has
alrej^y been refunded by the Director-General of Posts and Telegraphs to any 
remitter who has applied for a refund. Remitters will, however, lose the 
interest on their money for the period during which payment has beea 
suspended. .

(e) The answer to both parts of this question is No.

( / )  We received no protests until the 8rd of this month, when we received 
a letter dated the 29th January from the Secretary, Indian Merchants^ 
Chamber and Bureau, Bombay. On the 2nd November, however, the Directoiv 
Geneitil of Posts and Telegmphs had already protested strongly against the 
refusal of the Kenya Administration to pay money ordere which had been 
accepted and advis^ before the notice of suspension had been received, and 
pointed out that such action would cause serious public inconvenience and dis­
content. The Kenya Administration then offered to pay these orders, provided 
that we agreed to a special settlement on a sterling l^sis of two shillings as 
the equivalent of a rupee. The effect of this proposal would be that the Indian, 
tax-payer would have to make good the difference between the current sterling 
value of the Indian rupee and to shillings. We were, therefore, imable to 
accept it̂  and informed the Kenya Administration that we should be compelled 
to return the money to the remitters in India, if settlement in rupees accord­
ing to the terms of the arrangement made in 1896 for the exchange of money 
orders between the Post Office of British East Africa and the Post Office of 
India, was Ftill refused. At the same time we entered a strong protest against 
the action of the Kenya Administi-ation, as being a breach of the an-ange- 
ment and conti-ary to international postal usage. We have not yet received a  
reply to this. ,
--- For future transactions, the Director-General of Posts and Telegmphs has 

been instiTicted to arrange with the Kenya Administration for the exchange of 
money orclers on a sterling basis.

The H onoueabtje M r . L. S. M EHTA: Sir, may I  ask a supplementary 
question as regards (6) ? The Honoui-able Member said that the retrospec­
tive effect will hold in connection with the Notification of the 2 1 st October. 
Under the treaty is any Colony authorised to issue a notification with 
retrospective effect ?

The H onoueabt^  Sir  GEORGE BARNES : I  wiW be glad if the  ̂
Honoumble Member will give me notice of that question.

Customs D uty on R oad M aterials.

95. The H onourable M r. MARICx\IR : (a) Are the Government of 
India aware that a Customs duty of 7 i per cent, is charged on the value of 
road materials imported from Ceylon ports to Indian ports ?

{b) Do the Government propose to issue orders to allow these materials^ 
to land free of duty ?

• .
The HoNOUttABUi Ŝib GEORGE BARNES : (a) Yes. ,
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(6) The Government of India regret that they cannot accept this sugges­
tion.

G ra n t  of K inoes C o m m issio n s .

96. The H o n o u r a b l e  M r. BH URGRI : Will Government be pleased 
to state the number of King^s Commissions in the Army granted ta  
Europeans and to Indians^ respectively, during the last two years ?

The H onourable S ir  W ILLIAM  VINCENT: The number of King^s 
Commissions (both permanent and honoraiy) granted to Europeans since the 
1st February, 191^, is 1,587.

The number of King^s Commissions (both permanent and honorary) 
granted to Indians since the 1 st February, 1919, is 348.

RErRESENTATIONS FROM I n DIAN EMrLOYEES ON CERTAIIT-Ra ILWAYS.

97. The H onourable M aharaja S ir  M . C. NANDY : (a) Have 
the Government received any representations from the Indian employees of 
the East Indian Railway, the Bengal Nagpur Railway and the Eastern Bengal 
Railway with regard to the distinctions made between the pay, allowance and 
residences of these men and of tbog^ of the European, Eurasian and Anglo- 
Indian servants of those companies employed for work of the same character 
and description ?

(̂ ) Is it a fact that the pay of an Indian Station-Master in the Eastern 
Bengal Railway is five times less than that of an European Officer doing the 
same work, and that an European Assistant Station-Master gets about eight 
times as mucli pay as an Indian Assistant Station-Master gets for the same 
work ?

(r) Is it a fact that Indian employees in the Eastern Bengal Railway have 
to work very often on Sundaj^s and holidays without any extra payment for 
these services ?

(d) Is it a fact that the quaiters provided fô r the Indian Station-Masters 
and Assistant Station-Masters in the Eastern’ Bengal Railway are inadequate 
and insanitary; that the Railway quarters provided for Indian officerg 
consist of no more than 2 small rooms, a kitchen, a verandah, a bathing-place, 
and a privy, and that the quarters of the type  ̂B  ̂ for senior European officers 
consist of one dining-room, one living-room, two bed-rooms, two bath-rooms,- 
two verandahs, one godown and one pantry, besides an out-office of four rooms 
for. servants^ quarters ;

The H onourable S ir  GEORGE BARNES : (a) The answer is No.

(6) All Station-Masters and Assistant Station-Masters, whether Indian or 
European, are paid in accordance with the class of station in which employed 
and the class or work involved. Government are aware of no instances such 
as those the Honourable Member refers to.

(c) Daily paid employees are paid for work on Sundays and holidays. 
Employees are on monthly scale of pay, and not specifically paid for work on * 
Sundays and holidays. These rules apply equally to IivJians and Europeans.
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(rf) Quarters on the Eastern Bengal Railway are provided on the basis 
-of pay of the staff, the rent charged also varying. Type  ̂Z * which is meant 
for Indians drawing Rs. 125 to Rs. 250 consists of three main rooms, one 
godown, one kitchen, one bathing place, two privies and three verandahs and 
a court-yard, while type  ̂B  ̂ which is meant for senior. Europeans drawing 
a salary of Rs. 350 and over includes four main rooms, two baths, two godowns 
(one of which is a pantry) and four outhouses (one of which is a kitchen) and 
a verandah. There is also a special type  ̂Z * for senior Indians drawing a 
salary of more than Rs. 250 per mensem. This type contains four main 
rooms, one godown, one kitchen, one servants^ quarter, one bathing placcj 
two privies and three vemndahs. • ^

These types are substantial improvements on the old types of accommoda­
tion given. The improvements include extra widths of vemndahs and godowns 
and special attention has been paid to sanitation.

No complaints have reached the Government as regards insanitary condi­
tions in Indians" quarters or as regards their inadequacy.

D uty hours por R ailway Staff.

98. The H onourable M aharaja S ir  M. C. NANDY : Is it a fact that 
Indian Station-Masters and Assistant Station-Masters on the East Indian 
Railway, Bengal Nagpur Railway and Eastern Bengal Railway have very 
often to work for twelve hours at a stretch, while European and Anglo- 
Indian Station-Masters have much shorter and more convenient hours of 
work ?

The H onourable S ir  GEORGE BA RN ES: Men whether Europeans, 
Anglo-Indians or Indians are given eight hours" continuous duty per day 
except at stations where work is light and intermittent when 12 hours is the 
prescribed hour of duty.

Schools FOR Children of R ailway EMrLovEEs.

99. The IJONOURABLE M aharaja Sir  M . C. N A N D Y ; (a) Is it a 
fact that the East Indian Railway, Bengal Nagpur Railway and Eastern 
Bengal Railway provide educational facilities for the children of the European 
staff, and that no such facilities are provided for the children of the Indian 
staff.

(i) Is it a fact that there is no proper arrangement for medical attendance 
for the Indian staff during their sickness, that the dispensaries and hospitals 
are not properly equipped, and only one Sub-Assistant Surgeon is placed in 
charge of an area of 70 miles, so that nearly 400 men are placed under the care 
of one man ? '

The H onourable S ir  GEORGE BARNES : (a) Educational facilities are 
p^vided for.the children of both European and Indian staff on the three 
Jlailways mentioned.

(b) Every effort is made to make proper arrangements for the Indian 
igtaff during sickness, but if the Honourable Member will bring to the 
notice of the Railway Board any case in which he considers that the
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an’arigements made are insuflScient, inquiries will be made into the matter 
by the Board. ‘

E aw H ides and Skins.

100. The*H onourable SiE ZULFIQAR ALI K H A N ; Is Grovernment 
aware of complaints that the export dutjr levied on hides and skins in 1919 
has adversely afiPect*ed the trade in these articles ? If  so, is Government con­
templating removal of that duty ?

The HoNOtJEABLE SiE GEORGE BARNES : Government have received 
representations on the subject. I t  is not possible at this stage of the 
Session to give any reply either in the affirmative or negative to any 
questions relating to taxation.

‘T uekish  P eack T ebaty.

101. The H onourable S ie  ZULFIQAR ALI K H A N : Has Govern­
ment addressed within the last two years any representations to the Secretaiy 
of State regarding the state of Muhammadan ieeling in this country? l£ 
so, will Gt)vernment be pleased to lay a copy of the representations so addressed 
on the table and the replies which have been received from the Secretary of 
State?

The H onoueable Sie  W ILLIAM  V IN C EN T: I t  is presumed that the 
reference is to the state of Muhammadan feeling in regard to the Turkish 
Peace Treaty. Government have addressed numerous recommendations on 
this subject to the Secretary of State within the last two years, and during 
the last three months in particular they have sent ten telegrams. Five of 
these were from the Government of India and five were telegrams sent 
personally by His Excellency. I t  is not possible to lay copies of the corre­
spondence on the table, because, irrespective of other reasons, this corre­
spondence relates to matters which afEect the relations of His Majesty^s 
Government with a foreign power.

SupEEiOE R evenue E stablishment of State R ailways.

102. The H onoueable N awab Sie  BAHRAM K H A N : (a) Will Gov­
ernment be pleased to inform this Council if revised scales* of my have 
been sanctioned by the Secretary of State for the Superior Revenue Establish­
ment of Indian State Railways and, if so, what is the cause of the delay in 
giving effect to the sanction ?

(̂ ) Is Government aware that persistent rumours that the members 
of the Superior Revenue Establishment will not get the same pay and allow­
ances that are sanctioned for Imperial Engineers is causing great discontent 
among officers of the Indian State Railways belonging to the Superior Reve­
nue Establishment, and will Government give reasons for differentiation, 
if any, between the emoluments of Officers of the different departments of 
Indian State Railways ?

(c) Does Government propose to consider the desirability of approaching 
the Right Honourable the Secretary of State with the request that Officers 
of the different Imperial Services on Indian State Railways should receive 
equal treatment as regards pay and privileges ?

The H onoueable S ie  GEORGE BA RN ES: (a) and (i) The Secretary • 
of State has sanctioned the revised scales of pay for the Superior Revenue
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Establishment of State* Railways and 1 shall be to send to the Honourable 
Member a copy of the Resolution dated the 3rd February 1921, which has been 
issued on the subject. From it the Honx)urable Member will be able to see 
what differentiation there is in the case of the several departments and the 
reasons why the differentiation is made. *

(e) I t  is not proposed to reconsider the orders.

N on-co-operation on the N orth-W est F rontier.

103. The H onourable N awab S ir  B A H R A M  K H A N  : Will Govern­
ment be pleased to inform the Council what steps, if any, have been taken to 
fitop or counteract the non-co-operation and aw^t-British propaganda being 
■conducted on the Frontier beyond the Indus and among troops ?

The H onourablr M r . DENYS B R A Y : In the administered districts 
of the Noi-th-West Frontier, the Chief Commissioner has enlisted in this 
matter the co-operation of the leading Khans and Raises to whose staunch 
loyalty is due in large measufe the genei-al absence of disturbing propaganda. 
H e has also excluded from the province the more violent agitators from outside 
whose presence would have the effect of exciting people who, loyal and 
contented when left to themselves, are credulous and excitable, and being 
peculiarly manly and high-spirited are apt to be carried into violent and 
deploi-able action without forethought.

In the tribal areas no serious effoits have yet been made to introduce 
disturbing propaganda except among the Black Mountain tribes, who, at the 
instigation of ceitain agitators in British territory, rose in August last and 
.attacked British territory. This rising was quelled by military force, and a 
complete settlement has been effected. In other tribal areas the situation 
is being closely watched, for, though the tribesmen are not likely to associate 
themselves with the non-co-opemtion movement, all political excitement and 
agitation in the fi*ontier districts inevitably re-act on the tribal situation, 
increasing tribal lawlessness and the hai-assment of our law-abiding subjects 
in the more exposed villages.

2. Inquiries regarding the measures taken in the Trans-Indus area of the 
Punjab should be made in the local Legislative Assembly.

3. In Baluchistan no steps have been taken to countemct these move­
ments first, because they have gained no footing and, secondly, because the 
people could, in any case, be tmsted to defend themselves without help against 
any influences likely to disturb their old-established tribal system. Indeed 
in Baluchistan as no one knows better than that authority on Baluch and 
Baluchistan matters, the Honourable Member himself, it is not so much a case 
of the people co-operating with Government as of Government co-operating 
with the people.

4. The necessity for countei-acting disturbing propaganda among the 
troops has not been overlooked, but the Honourable Member will appreciate 
that the success of the measures taken is likely to be prejudiced by publicity.

; P rices of F oodstuffs and C loth.

104-. The H onourable N awab Sir  BAHRAM KHAN ; Do Government 
" intend to consider the desirability of calling for suggestions from Local
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Oovemments to fix maximum prices for different articles of daily use  ̂
including foodstuffs and clothings and to take steps to ensure that people in 
rural areas are duly advised of th^naxim um  prices fixed ?

The H onoueable R ao B ahadue B. N. SARMA : Government consider 
that it would be most undesirable to take any action in the direction suggested.

EMrLOYMENT IN HIGHEE GEADES OF PUBLlC S e EVICES.

105. The H onoueable N awab S ie  B A H R A M  K H A N : {a) Will 
Government be pleased to state, if any, and what, regard is paid to the 
claims of Zamindars and rural classes for employment in higher grades of 
Public Services, and is Government aware that a general impression 
prevails in rural areas that, to get a thing done by Government, one must go to 
some Vakil in a town, and that this impression is doing great harm to the 
confidence felt by niral classes in Government ?

(i) Will Government pronounce a definite policy as regards the employ­
ment of rural classes ?

The H onoueable S ie  W ILLIAM  V IN C E N T : Employment in the 
liigher giudes of the Pubh’c Services, except the All-India Services, is a matter 
which falls within the jurisdiction of Local Governments. The Government of 
India have, however, no reason to suppose that the claims of the niral classes 
have been or will be overlooked by Local Governments. As regards the 
appointments with which the Government of IndJ^ are themselves concerned,

. the qualifications and suitability of candidates must be the primary consider­
ation ; and it follows therefore that the extent to which the members of the 
rural classes can be employed in these posts must depend in the main on their 
progress in education. Education is one of the subjects which have been ti-ans- 
ferred to popular control, and the other rural classes which are well represented 
on the Legislative Councils are therefore in a position to safeguard the interests 
of their members in this as in all other matters which come within the purview 
of the local Councils.

Coal T eanspoetation Officee .

106. The H onoueable S ie  M ANECKJI DADABHOY : (a) Is i t  k
fact that the post of the Coal Transportation Officer is to be made perma- 
lient ? *

(i) If  so, why ?
i{c) Will Governihent be pleased to lay on the table the correspondence, 

af any, and other papers on the subject, and to indicate why it is necessary to 
make the control system permanent in regard to transport of coal ?

Is it a fact that Government have all along promised to remove the 
control system at the earliest possible opportunity ?

{e) Is control over movements of goods, minerals, etc., s6ught to be made 
permanent anywhere in Europe ?

( / )  If  not, why is a different policy necessary in India ?

The H onoueable S ie  GEORGE BARNES: I can assure the Honour- , 
jable Member that Government are as anxious as he can^ be to abolish
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contr©! over the transport and distribution of coal at the earliest possible 
moment compatible with safety. There is no question whatever of any per­
manent system of control. . .

P ostal Strike, B ombay. ’

107. The H onourable M r. L. S. MEHTA : Will Government be 
pleased—

(а) to state the number of employes in the different departments of the
Bombay Post Office before the recent postal s tr ili and the number

• of men employed at present,
(б) to give^a list of the demands of the men who went on strike and the

reply pf Government to these demands,
(c) to state the amount spent on salaries of employes of the Bombay 

Post Office before the strike and the cost month by month after 
the strike up to the end of December, 1920 ?

The H onourable Sir  GEORGE B A R N ES: I  am sorry that all the 
information for which the Honourable Member has asked has not yet been 
collected. I  will send him the information as soon as I  have got it, that is, if 
the Honourable Member still requires it. He is no doubt aware that the 
strikers have returned to work.

P ostal I rregularities in  B ombay.

108. The H onourable M r. L. S. MEHTA : Have Gt)vemment inform* 
ation to the effect that the Indian commercial community of Bombay is 
dissatisfied with the Postal irregularities consequent on the strike and, if so, 

*do they propose adopting any measures to improve the Postal Service in 
the Indian mercantile quarter of the city of Bombay ?

The H onourable Sir  GEORGE BA RN ES: Complaints of postal irre* 
gularities in Bombay have been received from certain Indian commercial 
bodies in dty. The inefficiency of the service has of course been due 
to the recent strike. I  am glad to say, however, that the strikers have now 
decided to return to their work, and the Po^t Office administmtion will at 
once replace as many as possible having regard to the fact that the Govern* 
ment of India cannot break faith with the new men wh'b have been recruited.
1 have every hope that there will be great improvement in the Postal SeiTice 
in Bombay in the immediate future.

D iscounting of B ills. ^

109. The H onourable M r . P. C. SETHNA : (a) Is it a fact that it i» 
a rule with the Bank of England that there must be two British names on any 
bill offered to them for discount, and that for the purposes of this rule they 
decline to accept the name of any of the Indian Banks as one of the British 
names ?

{b) Is it a fact that for the purposes of the said rule the Bank of England 
accepts the names of some A^tralian and Canadian Banks, one Bank with 
its head office in Hong-Eong and other Colonial Banks ?

(c) Do Government propose to take any steps to have this disability of 
Indian Banks removed ?
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The HonoueaB]^ M r. E. M. CO O K : So far as the Finance Member 
is aware there is ne discrimination b j  the Bank of England against Indian 
Banks as such, and part (c) of the question therefore does not arise. As 
regards individual Banks, the acceptance or non-acceptance of a n j particular 
Bankas name is purely a banking matter and one for the discretion of the 
Bank of England. Government have no information as to whether the fact 
stated in part (i) of the question is correct.

Coal T eanspoetation Oppic ee .

110. The H onourable Sir  M AN ECK JI DADABHOY : (a) Is it a fad; 
that on the abolition of the post of Coal Controller, a Coal Transportation 
Officer was appointed to deal only with cases of special emergency, and that 
it was not the intention of Government that the officer should control an(J 
regulate the ordinary wagon supply ?

(6) Is it further a fact that the Coal Transportation Officer has been 
doing the same duties as the Coal Controller and has been controlling and 
regulating the ordinary wagon supply and his duties are not limited to cases of 
emergency ?

((̂ ) I f  the answers to questions (a) and (i) be in the affirmative, will Qo- 
vemment be pleased to indicate the reasons, if any, for the procedure and 
practice follow^ by the Coal Transportation Officer ?

(d) Was it intended that the change in designation from Coal Controller
to Coal Transportation Officer should indicate a substantial change in 
functions ? •

(e) I f  so, will Government be pleased to state the nature of the change in
functions contemplated by Government ? ^

( / )  Qovemment be pleased to lay on the table all papers relating to 
the appointment of the Coal Transportation Officer ?

The H onourable S ir  GEORGE B A R N ES : (a) and (i) The Honour­
able Member ifi mistaken. The Coal Transportation Officer deals only with 
Government necessities and cases of emergency.

(c) Consequently does not arise.
(d) and (e). On the abolition of the Coal Controller, it was recognised 

that it would be impossible to revert at once to the pre-war conditions and 
that it would be essential to introduce some form of intermediary control 
to ensure that the distribution of wagons for railways and Government coal 
should be continued in order to prevent dislocation of the services to the 
country. W ith this object the Coal Transportation Officer was appointed 
whose duties were to ensure distribution of wagons for this purpose and to 
assist consumers in cases of emergency.

(/) I  do not think that it would serve any useful purpose to lay the 
correspondence on the table, but the Railway Board will be happy to show it 
to the Honourable Member should he wish to see it.

P rices op Coal and € okb.

111, The H onourable Sir  M ANECKJI DADABHOY; (a) Are Go- 
vemment aware that the prices both of domestic coke andindusti^coalof all
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c la e ^  ̂ ave of late gone tip ve ij lugh, and the present iBtes are higher than 
the  rates for the same classes of coal prevailing in pre-waf days 7

(i) Do Government propose at once to remove the existing control over 
transport of Bengal coal by rail ?

(c) If  not  ̂what steps do Government propose to take in the matter ?
The H onoueable Sie GEORGE BARNES : (a) The reply is yes.
{b) and {c) The question whether the existing control over the transport 

of Bengal coal by mil should be modified iŝ  as the Honourable Member is 
awarci being discussed with the interests concerned. .

T eanspoet op B engal Coal.

112. The H onoueable S ie  M ANECKJI DADABHOY : (a) Is it a fact 
th a t in the present arrangements for transport of Bengal coal for thB 
indigenous industries, the Jute Mills of Bengal alone hkve abundant supply 
through Super X and XA classes of supply of wagons, and that these classes 
are not sanctioned for the oil mills, rice mills, cotton mills, etc. ?
• (i) I f  so, what is the reason for this difEerential treatment between industry
and industry ?

(c) Is it further a fact that requisitions for Super X and XA supply from 
Ju te  Mills have been passed and sanctioned by the Coal Transportation Officer 
for months in advance 7

(rf) If  so, how do Government propose to provide for other industries 7
The H onoueabijj S ie  GEORGE BARNES : (a) and (6). The supply of 

-coal to the Jute Mills in Bengal is, I  am sorry to say, far from abundant; in 
fact the stoppage of several mills has recently occurred on account of the 
fihortage of coal; requests are being made to the Coal Transportation Officer 
almost daily for emergency assistance in order to keep the mills from closing 
down. Supplies for the Jute Mills are placed in X class B, not X class A. 
Supplies for oil mills, rice mills, etc., are placed in a lower class' because it iŝ  
essential that the larger Industrial concerns, such as the mills in Calcutta, 
Bombay, Ahmedabad and elsewhere, should be kept working and are classed 
XB to prevent large numbers of Indian labourers being thrown out of em­
ployment. >

(<j), {d) and {e), A monthly programme in X class B is arranged for 
the Calcutta Jute Mills in order to prevent perpetual requests for emergency 
supplies. A monthly programme is also arranged for a number of Indian 
Depot Holders in Calcutta and the vicinity with a view to assisting small* 
consumers of soft coke and steam coal. Emergency supplies are asked for 
from every part of India and, so far as possible, given.

Coke foe D omestic P ueposes.

113. The H onoueable Sie  M ANECKJI DADABHOY: (a) Is it a 
fact that in the classification of different classes of coal adopted by the Coal 
Transportation Officer soft coke for domestic purposes has been relegated 
to a position whi(;h impedes a regular supply of wagons for that class of 
<5oal and is opposed to the public interest?
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(A) Ifl it also a fact that the Coal Tiinsportation Officer has introducecl 
new grades under X ckss supply ?

(c) Will Government be pleased to indicate the authority under which 
this classification is itiade by the^Coal Transportation Officer ?

The Honoueablb Sie  GEORGE BA R N ES: (a) Wagons for soft coke 
for domestic purposes are classed as XC. Government do not consider that 
this classitication is opposed to the public interest.

(i) and (c?). I t  was found necessary to introduce new grades under X 
<}las8 supply to meet the increasing demands for special assistance from the 
various consumers. This classification was introduced by the Coal Transport­
ation Officer under the general authority of the Railway Board.

S upply of B unker Coal.

114. The H onourable Sir  M ANECKJI DADABHOY : (a) Is it a
fact that Indian bunker coal was used both ways by the MercantHe Marine 
engaged in trade with the East and the West, ana that there was not much 
difficulty about transport for want of wagon supply or dock accommoda­
tion ? *

(i) Has the supply of bunker coal been curtailed on the ground of 
insufficient dock accommodation and inadequate railway facilities ? I f  so, 
why ? .

{c) W hat was the avei-age quantity of bunker coal stocked and handled in 
the course of a year at the Kidderpore Docks immediately before the war, and 
what was the quantity of bunker coal which passed through the same docks 
last year (1920) ?

The H onourable Sir  GEORGE BARNES : I  do not know t(f what period 
of time the Honourable Member is referring in the first pait of this question. 
Presumably he wishes to ascertain the reason why restrictions have recently 
been put on the amount of bunker coal which steamers leaving India are 
allowed to take on board for use during the voyage. Owing to the compar­
ative cheapness of Indian coal and the difficulty of obtaining supplies at foreign 
poi*ts, steamers leaving Indian ports during the last few months of last year 
bunkered more liberally than was formerly the practice. They bunkered right 
up to the port of fin^ destination and sometimes for part of the return 
journey also. At the end of last year it became evident that the demand for 
coal in India exceeded available supplies and, as one method of reducing the 
pressure on our coal supplies, it was decided to restrict bunkers. I  am not 
quite sure what information the Honoumble Member asks for in the third part 
of his question. If  he wants to know how much coal passed through the Kidder­
pore Docks befoi-e the war as compared with 1920, the only information I  have 
readily available is that in the first five months of 1914 the docks handled 
265,000 tons a month against 143,000 tons a month in the first five months 
of 1920. Since June, however, the throughput of the docks has been much 
improved. If  he wishes to know the consumption of bunker coal in Calcutta, 
the capacity of the docks is n«t in point since most steamers do not bunker 
in the docks. ,

B unker Coal other than I ndian. '

115, The H onourable S ir  M ANECKJI DADABHOY : {a) Is it a 
^  act ^ a t ,  owing to curtailment in the supply of Ih^ian . bunker eoal both
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the  Boyal I n ^ n  Marine and the Meicantile Marine have been forced to 
use bunker coal, other than Indian, in larger and larger quantities ?

(6) I f  BO, is that conducive to Indian interests ?
» The H onoceable Sie GEORGE BABNEB: The jallotment of Indian 
coal to the Royal Indian Marine under the rationing arrangements now in 
force is 20,000 tons a month. As far as I  know, the Rojal Indian Marine is 
not using English coal, at any rate to any great extent. As regards the 
Mercantile Marine, the Honourable Member will doubtless be interest^ to hear 
that in the nine months ending December last imports of coal, coke and 
.patent fuel into India aveiuged just over 8,000 tons a month, in 1912-13 they 
averaged 54,000 tons a month, and in 1913-14 46,000 tons a month. In  the 
circumstances, part (6) of the question does not arise.

E nglish Coal.

116. The H onotjeable S ie  M AN ECK JI DADABHOY : (a) Is it a  
fact that some English coal is now for the first time after years imported 
into Bombay ?

(i) I f  so, is there any causal connection between this fact and the 
diminished supply of Bengal coal through restricted -wagons supply ?

The H onoueable S ie  GEORGE BARNES :*(a) Yes.
(i) I t  is more probably due to the easier coal situation in the United 

Kingdom.
R esteictions on E xpoet of Coal.

117. The H onoueable Sie  M ANECKJI DADABHOY: (a) W ith 
reference to the following statement in the Government Communique of 
January 8th last, relating to restrictions on export of coal:—

•There is at present an actual shortage of coal owing partly to poor raisings in the coal­
fie ld s  a n d  partly to railway transport di£Sculties in raspect of Bengal coal. The available 
supplies of Bengal coal now fall short of Indian requirements and there is no possibility of 
effecting an immediate improvement in railway facilities.’

w i l l  Government be pleased to state if the, poor raisings referred to therein 
have not been at least partially due to the aitificial fiflBculties in transport 
introduced by the control system ?

(6) Is  it a fact that a large number of wagons have been freed from war 
service and that owing to poor crops movements by rail of grains and agricul­
tural produce generally have not been as brisk of late as before ?

(c). Is it also a fact that the total number of wagons are now much larger 
than in pre-war days ?

I f  so, why is the wagons supply found insufficient ?
(e) Is it a fact that the Howrah-Burdwan chprd of the East Indian Railway 

system has been constructed of late at heavy capital cost for the sole purpose 
of facilitating movements of coal to the Calcutta port ?

( / )  I f  so, how have railway facilities diminished and have become more 
in sum d^t than before ? »
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The HoNOtJEABLB 8iu GEORGE BARNES :• (a) The poor nuBings 
referred to ate not in any way attributable to the control system.

(i) and (e). The answer to both parts of the question is yes.
(rf), ( )̂ and ( / ) .  The increase in the transportation facilities that could 

be* effe^ed during the war was not in any way proportionate to the increases 
in the ton mileage over Railways during and subsequent to the war, with the 
result that the coal traffic is now restricted by the capacity of Railways to 
deal with it. ‘

Coal foe State R ailways.

118. The H onoueable S ie  M ANECKJI DADABHOY : (a) Is  it a 
fact that formerly for the purchase of coal for use on State Railways and 
on Government account generally tenders used to be invited, but the 
purchase is now made through two middlemen who are not brokers and who 
get the necessary quantity by private purchase from colliery proprietors and 
coal merchants ?

(i) I f  BO, will Government be pleased to state the reasons underlying the 
change in the procedure ?

(c) Is this method economical and profitable ? .
(d) Do Government propose to revert to the old practice of mAlring 

purchases direct in the open market ?
•The H onoueable Sie  GEORGE BARNES : As far as State Railways are 

concerned, it is the practice to make purchases on tender. Only urgent or 
special purchases are made without tenders, and consequently (i), (c) and (rf) 
do not arise.

R olling Stock sent out dueing the W ae.

119. The H onoueable S ie  M ANECKJI DADABHOY ; Will Govern­
ment be pleased to state the total numbers of (a) wagons, (i) locomotives, 
and (c) other rolling stock and the total length of rails sent out of 
India during the war, the amount of compensation, if any, received from the 
British Government under each head, the procedure followed in making the 
valuation, and the basis of such valuation ?

The H onoueable S ie  GEORGE BA RN ES; The approximate quantities 
of rolling stock, etc., sent out of India during the war is as follows :—

(a) Wagons . • • • 6,602
(i) Locomotives • • . • 237
(c) Other stock . • • . 493
((/) H a i l s ...........................................  1,886 track miles.

The proposed general basis of valuation of the above for the purpose of 
recovery from the War Office is the cost of replacement less an allowance 
representing the depreciation of the material before despatch. Pending 
settlement of actuals for determining the final valuation as above, interim 
payments have been authorised.

Information as to the total amount recovered as interim payments is not 
yet available.

E shee Committee' s R epoet on A emy in  I ndia*

120. The H onoueable S ie  M ANECKJI DADABHOY: Do Govern- '
• ment propose to appoint a Committee consisting of member^ of the Council
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of state and the Legislative ABsembly with wwers to consider the Report 
of the Lord Esher Committee on Army in India, and to report'thereon, with 
fipecial reference to the action to be taken by Government, and to suspend 
a^ion pending such report ? ^

The H onoueable Sie W ILLIAM  V IN C E N T : The Government of India 
are not prepared to appoint a Committee consisting of members of the Council 
of State.'and the L egi^tive Assembly to consider the Report of the Ai'my in

* India Committee. Government propose to give the Legislative Houses 
opportunities of discussing the RepOit, and have asked the Secretary of State 
to defer a decision on the more controversial questions raised in that Report 
until these discussions have taken place and the views of the Council of State 
and the Legislative Assembly have been communicated to him.
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R epoet on A emy and N avy E xpendituee.

121. The H onoueable Sie  M ANECKJI DADABHOT : Will Govern­
ment be pleased to lay on the table the Report on Army Expenditure by the 
Nicholson Committee and the Report on Navy Expenditure by the Slade 
Committee ?

The H onoueable S ie  W ILLIAM  VINCENT : The report of the 
Nicholson Committee was not, as the Honourable Member^s question implies, 
a Report on Army Expenditure. I t  dealt with many im ^rtan t issues relating 
to the numbers and constitution of the armed forces of India and its obligations. 
I t  would, in any case, be contrary to the public interest to make the Report 
public. Moreover, valuable though the work of the Committee was, circum­
stances have heen materially altered since their Report was written, by the Great 
War.

The Committee presided over by Admiral Slade did not deal with Navy 
Expenditure, but with certain questions regarding the services to be performed 
by the Royal Indian Marine, the administration of dockyards, and the system 
of marine accounts. This report was received in 1912, and the Governn^ent 
of Indians views thereon were about to be communicated to the Secretary of 
State when the Great War broke out. Their despatch on the subject was 
therefore held over for further considemtion in the light of the experience 
gained during the war. In these circumstances, Government do not think 
that any useful purpose would be served by now publishing the Committee^s 
Report. ^

N aval D ockyaeds in  I ndia . *

122. The H onoueable Sie  M ANECKJI DADABHOY : {a) Is it the
intention of Government to construct Naval dockyards in India ?

(5) I f  so, will Government be pleased to make a full statement on the 
jBubject, indicating specially the extra cost chargeable to Indian revenues ?

The H onoueable S ;e  W ILLIAM  V IN C EN T: (a) There is no scheme 
before Government for the construction of Naval dockyards in In^a . The 
question of the extension and remodelling of the Bombay dockyard has-been- 
mooted, but its consideration has been postponed owing to financial reasons.
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(j) This part of the queBtion does not arise.

I mperial Conference, L ondoK.

123. The H onourable SIr. L. S. M EH TA : Is Government in a 
position to state whether the question relating to the status and rights of 
Indians will be discussed at the meeting of the Imperial Conference to 
meet in London this year ?

The H onourable S i i |  GEORGE BARNES : I  am glad to be able to say 
that on the representations made by His Excellency the Viceroy, the Committ^ 
appointed by His Majesty^s Government to consider the Agenda of the 
Imperial Cabinet have proposed that the position of British In & n s  in other  ̂
parts of the Empire should be placed on the Agenda at the request of India 
as an item to be discussed.

M ilitary E xpenditure before W ar. .

124. The H onourable Sardar JOGENDRA S IN G H : (a) W hat was 
the miKtary expenditure before the war ?

(J) W hat is it to-day ?
{c) I f  there has been an increase, what portion of this increase represents 

the provision of .better salaries and houses for Indian Regiments?
The H onourable S ir  W ILLIA M  V IN C EN T: (a) The net military 

expenditure of the year 1913-14 under the three heads Army, Marine ana 
Military Works, amounted to Rs. 29,84,42,000.

(6) The Budget estimate of net military expenditure under the above 
heads for the current financial year was taken at *Rs. 65,18,18,000, but the 
actual expenditure for the year will, owing to operations on the Frontier, 
exceed this figure.

(c) Of this increase, a sum of approximately 186 lakhs represents the 
provision of better salaries and houses for Indian regiments, lls. 166 lakhs on 
account of salaries and Rs. 20 lakhs on account of housing. The present cost 
of maintaining an Indian soldier, excluding the cost of pensions and housing, 
is Es. 411 per annum compared with a pre-war figure of Rs. 282, an 
increase of 46 per cent, over the pre-war cost. The annual cost of housing 
has risen from Rs. 18 lakhs (pre-war) to Rs. 38 lakhs.

W age in  the P unjab.

12^. The H onourable Sardar JOGENDRA SIN G H : (a) W hat is 
the ordinary wage in the Punjab ?

(4) W hat is the salary of a soldier ?
The H onourable S ir  W ILLIA M  V IN C E N T : The Government of 

India are informed that the ordinary ^ g e  of an unskilled labourer in the  ̂
Punjab varies from As. 14 to Rs. 1-4-0 per diem.

The pay of an Indian soldier varies according to his rank and to the arm of 
the service to which he belongs. The minimum pay of a sepoy of the Indiau 

^Infantry is Rs. 15 per mensem in addition to which he receives fi*ee rations.



freedothing, free accommodatioii, free m ^ c a l ftttendanoe ia  c e ^ n  
ciTcniilstaiices free transport while on leave^ in addition he and  his family have 
certain pensionary Tights,

S ikhs in  the A emy,

126. The H onourablk Saedae JOGENDRA SINGH : (a) W hat is the 
percentage of Sikhs in the army ?

(6) How many Royal Commissions have been given^to Sikhs ?
The H onoueablb S ir  W ILLIAM  VINCENT t (a) Approximately 14 

per cent, of the Indian Army is composed of Sikhs. ’
(J) Five Sikh Indian officers ihave^ been granted permanent King^s 

CommisisionB. * .
Four Sikhs have been granted commissions as 2nd-Lientenants on 

probation.
Eighty-four Sikh Indian officers have been granted honorary King^s 

'Commissions as Captains and Lieutenants.
The H onourable Sardae JOGENDRA S IN G H  : I  beg to withdraw 

question 127.
The question was withdrawn.

Annual Cost of E ueopean and I ndian So lpiee ,

128. The H onoueabtj: Sardar JOGENDRA SIN G H : W hat is the 
annual (jost of an Indian soldier and an European soldier serving in India, 
respectively ?

The H onourable S ir  W ILLIAM  V IN C E N T : The annual cost of a 
soldier serving in ladia is »—

Rs,

B r i t i s h .............................................................................1,971
Indiftn • • • • • ! • • • •  411

R elief to I ndian Soldier.

129. The H onourable Sardar JOGENDRA SIN G H : (a) Is t ie  
Government aware that in consequence of postponement of suits against 
soldiers during the war interest has accumulated adding to the burden ?

(i) WiU the Gt)vemment be pleased to state what relief, if any, it proposes 
to  afford in hard cases ? . .

The H onourable S ir  W ILLIAM  VINCENT s (a) The object of j^ s in g  
the Indian Soldiers Litigation Ordinance, 1915, which was subsequently 
enacted as Act X II of 1915 and has been re-enacted as Act IX  of 1918, was 
to protect the interests of Indian soldiers serving under war conditions in 
respect of civil and revenue litigation, so as to secure that cases to which such 
^U iers serving under war conditions were parties should not be proceeded 
with unless their adequate representatioh in such proceedings had been secured. 
The .Act and the rules framed under it therefore usually provided that such 
cases should be suspended until three months from the time when

• the soldier ceased to serve under war conditions, or until the soldier was 
represented in the proceedings. I t  is true that this may involve an addition.
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by way of interest to the burden upon the^ soldiffl  ̂ but the soldier 8 creditor 
will have been prevented from using his money for the period of suspension 
and Courts have oiscretion in most cases under section 34 of the Code of Civil 
Procedure as to whetherfany, and if so, what rate of interest should be allowed 
from the date when a suit is filed until the date of the decree.

(b) The Government of India have so far received no specific complaint of 
hardship and they do not propose to take any further action at present.

SoETERS, R ailway M ail  Service.

130. The H onourable Me. G. S. K H A PA RD E: (a) Will the Govem- 
inent be pleased to state whether it has received a memorial, submitted in Janu­
ary last by the Sorters, Railway Mail Service, ' S  ̂ Division, addressed to His 
Excellency the Viceroy and Governor General of India^ complaining of the 
withdrawal of local allowance of Rs. 10 from the sorters of Chandpur, Silchar, 
Mymensingh, Barisal Districts in ' S  ̂ Division ?

(i) If  the answer to {a) above be in the affirmative, is the said withdrawal 
<Jontrary to Government of India (Department of Commerce) Resolution 
No. 6584, dated 29th September, 1920 ?

{c) I f  the answer to {6) above be in the affirmative, will the Government 
be pleased to state what action it proposes to take m the matter ?

The H onourable S ir  GEORGE BARNES ; (a) A memorial was received 
from the sorters in the Chandpur and Barisal but not from those in the 
Silchar and Mymensingh Districts.

(h) and (<?) The ‘ S  ̂ Division of the Railway Mail Service is composed 
of 136 sorters, 59 of whom are employed in Assam. No local allowance was 
formerly given to the men of this Division. The Postal Committee accepted 
the recommendation of the Deputy Postmaster-General, Railway Mail Service, 
Eastern Circle, that the 59 sorters employed in Assam should be granted a 
local allowance of Rs. 10 a month each. Government accepted this recom­
mendation, and in Resolution No. 6584, dated the 29th September, 1920, 
directed that a local allowance of Rs. 10 be granted to the sorters of the 
 ̂S  ̂ Division but, by mistake subsequently corrected, omitled to state that 

the sorters referred to were those employed in Assam.

M r. Scott, Superintendent, P ost O ffices.

131. The H onourable M r . G.- S, K H A PA RD E: {a) Is it a fact that 
Mr. Scott, Superintendent, Post' Offices, was appoint^ as Assistant Post 
Master, Calcutta, in November last ?

(4) I f  the reply to (a) be in the affirmative, was a representation sent in 
relation to the said appointment by the Secretary, All-India (including Burma) 
Post Office and Railway Mail Service Union, in his letter No. B. A.-1—49, 
dated the 26th November, 1920, to the address of the Honourable Member, 
Government of India, Department of Commerce, an4 if so, what action has 
heen taken or do the Government propose to take to give effect to Resolution 
XV, Clause (A) of the resolutions of the Conference of the said Union, a copy, 
of which was submitted to Government with the Secretary's letter No. 611, 

,  dated the 6th October, 1920 ? ‘
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The H onourable S ib  GEORGE BARNES i The answer td (a) and the 
firrt part of (4) is yes. With regard to the latter part of (4) the Government 
of India propose to take no action. The matter was one within the competence 
of the Director General. Moreover the vacancy in the cadre of Superin­
tendents caused by Mr. Scott^s transfer was filled by a Postmaster Mr. 
Newbould.

P ostal Committee' s R epoet.

182. The H onourable Mr. G. S. KHAPARDE: Will the Government 
be pleased to state what action is being taken on the recommendations of the 
Postal Committee of 1920 made in Chapter V III  of their report in relation 
to— - ^

(a) the creation of a resei-ve of 20 per cent, clerical establishment to 
setre as relieving officers;

(5) stoppage of the recruitment of outsiders as probationary Posi 
M asters;

(c) grant of allowance to the clerical establishment in Post Offices  ̂
required to perform split duties ;

(d) revision of tim e-test;
(e) early hours for closing counter-work in Post Offices ;

(•/*) g ^ ^ t  of free uniforms (warm and cold) to postmen and menials 
working in small Post Offices;

( )̂ proper accommodation for Railway Mail Service sorters "at out- 
i^tions ?

The H o n o u r a b i^  S ir  GEORGE BARNES : (a) For the present Govern­
ment have decided to ask for the Secretar}- of State’s sanction to the crea­
tion of a reserve of 17 per cent.

(4) There are now 11 appointments of probationary postmasters. I t  has 
been decided to abolish 8 of these appointments as the present incumbents are 
confirmed. The question of retaining the remaining 3 will then be further 
considered.

(<?) Instructions have been issued t<̂ avoid split duties as much as possible by 
means of additional establishment. The question of providing accommodation 
near the post office for those who are required to perform such duties, or, in 
the alternative, of granting conveyance allowances, is under consideration.

(</) The time-test is under examination. I t  has been found that practically 
no revision is required in the existing standards, but provision is being made, 
where necessary, for new items which have not hitherto been included in the 
test. ■

(e) and (t) are under consideration, and the recommendations of the Com- 
mitte are being carried out as far as possible.

(^) There are res^t-houses for sorters at all places where they go off duty 
 ̂ for rest. All rest-houses are being provided free of charge with (1) cots, (2) 
cooking utensils, (3) lights, (4j water, and (5) attendance.
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iMPaOVEMENT OF P aT, ETC., OF PoST O fFIOB.

183. The H onoueable M r . G. S. KHAPARDE: Will the Government 
be pleased to state*whether it has received a copy of Resolutions passed by tho 
All-India (inelnding Burma) Post Office and Railway Mail Service Conference, 
held at Delhi in September last ? I f  the answer is in the affirmative, what 
action has been or is bwng taken to satisfy the irreducible minimum demands 
detailed in its Resolution No. 13 ? .

The H onourable S ir  GEORGE BARNES ; Government has received a 
copy of the Resolution.

The irreducible minimum demands detailed in Resolution No. 13 refer to  
the pay of the subordinate staff. As the Honourable Member is aware, a 
strong Committee was appointed last April to make recommendations for the 
revision of the pay of the suboi-dinate staff of the Post Office, The report of 
the Committee has already been published in the Press. The Committee 
heard representative evidence from all over India, and its recommendations 
have been accepted by Government, practically as they stand, and have already 
been given effect to. This revision has increased the annual.salaiy bill of the 
subordinate staff by no less than 1^ crores. I  think that the Honourable 
Member will agree that the increase in pay already given this year is not only 
liberal, but is as heavy a burden as can justifiably be imposed on the general 
revenues of the country. We are willing to consider sympathetically any 
particular cases of hardship for which the general revision has not provided. 
But it is n o t. reasonable to ask for a further general revision within a few 
months of the introduction of the present costly scheme, and we are not 
prepared to consider any such demand.

E xecutive Council, B ihar and O rissa.

134. The H onourable M r . BH URGRI : Will)Government be pleased to 
state—  ̂ ,

(a) if it is a fact that the Montagu-Chelmsford report recommended 
that the Provincial Executive Councils be composed of one official 
and one non-official;

(5) if it is a fact-that *he Bihar Executive Council alone is compoBcd 
of two officials and one non-official;

(c) if so, the reasons for this departure from the recommendations 
made by the Montagu-Chelmsford report and from the practice 
followed in all the other Provinces in India ?

The HoNOuaABLE Sia 'WIJiLIAM V IN C EN T: (a) Yes. '

(6) Yes. .
(c) I  would refer the Honourable Member to the answer* I have ^ven ta  

the question asked on ■ the 14th instant by the Honourable Mr. Phiroze C. 
Sethna.
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The H 0N0UB.ABLB THE PRESIDENT : W ith reference to the Kesolution
this Honourable Council r ^ r d in g  the publication of the speeches of His 

Excellency the Viceroy and His Royal Highness the Du]^e 01 Connaught^ I  
have received the following telegram which, I  think| Honourable Members will 
be interested to hear ;—

‘ The Duke of Connaught deeply appreciateg the I ^ lu t io n  p a s ^  veBterdav in the 
Council of State regarding the tranBlation and distribution of His Boyal Highnesa* 
inauguration speech of February the 9th, and I am desued to thank you for the trana- 
mifsion pf its tenns.* . ^

ADJOURNM ENT OP BUSINESS OF COUNCIL.
The H onoueable the PRESIDENT : Before we proceed to the business 

of the day, I  have received from the Honourable Mr. Khaparde an application 
for leave to make a motion for an adjournment of the businws of the Council 
for the purpose of discussing a definite matter of urgent public importance*
I  should like to thank the Honoui-able Member for his courtesy in giving me 
•early notice, as the procedure is new to the Council. I  think the matter pro­
posed to be discussei is in order, and, therefore, I  will read the statement to 
the Council. I t  runs as follows :—

‘ To draw the attention of the Government to the closing of the shops in Delhi on the 
•occasion of the opening of the Indian Legislature and to the necessity of steps being taken 
to appease populai* dissatisfaction of which such manifestations are a symptom/ ’

While I  think the motion is in order, I  think it is certainly a matter on 
which I  musi take the opinion of this Council and, therefore, I  will ask those 
Members who are in favour of leave being granted to rise in their places.

The^HoNOUEABLE M r . KHAPARDE ; One point I  wish to ascertain. 
Unless it is objected to, is it to be taken as leave being granted ?

The H onourable the PRESIDENT : Will the Honourable Mr. Khaparde 
kindly resume his seat. I  have stated that I  propose to take the opinion of 
the Council, for this reason that it is not desirable that on a non-official day 
the business of the Council should be obstructed unless the motion receives 
8ome support; and I intend to exercise my discretion to ascertain that fact. 
I  will now ask Honourable Members who desire that leave should be granted 
ix> the Honourable Mr. Khaparde to rise in their places.

The H onourable M r . KHAPARDE : I  wish to ascei*tain one more point. 
I  have expressed it rather tersely and briefly . . . •

The H onourable the PR ESID EN T: The Honourable Member is not 
entitled to speak on this matter and must resume his seat. I  now again ask 
those Honourable Members who are in favour of leave being granted to the 
Honourable Mr. Khaparde to rise in their places.

The Honourable Member has no support. Leave is therefore not granted* 
We will now proceed to the business of the day.
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RESOLUTION AYURVEDIC COLLEGE.
The H onourable L at̂  SU KH BIR SIN H A : Sir, it is my good 

12 pm fortune to have the privilege to open the first meeting of the
' * non-official business of this Coimcil and to move such a Resolu­

tion as affects the health of not less than 90 per cent, of the people of this 
country.  ̂ .



AXTJXVZDIC cotuax. lor
The H okoubable tux PR ESID EN T: 1 am sorry to interrupt the^ 

Hononrable Member, but he must comply vith the Standing Orders. He 
must begin by formulating a motion and then read his Resolution.

The HoNoyaABLE L ala SUKHBIR SINHA : I  -will just begin, Sir. 
The Resolution relates to the indigenous system of medicine and runs as 
follows

' This Council recommends to the Governor General in Council to recommend to e v a y  
Provincial Goyemment the desirability of (a) having an Ayurvedic and Tibbi Mediciu 
College in their JProvinces, (h) taking ineasureB to develop Indiap drugs, and (c) appointing 
Yaidyas and Hakims in every dispensary to treat patients by indigenous met^u)^.’

W ith the pennisBion of the President I  would beg to add these words at 
the end of clause (c) ' wherever it may be practicable ̂

The H o n o u e a b le  t h e  PR ESID EN T : Has the Honourable Member
given notice of this ? Will you kindly hand up the words which you wish to 
add?

The H o n o u h a b le  L a l a  SUKHBIR SINHA : I  have not given notice. 
The words are ‘ wherever it may be practicable^ to be added to clause (c).. 
I f  the President agrees, they may be added; otherwise I  do not wish to press 
them.

The HoNOUEABiiE THE PRESIDENT : There is no diflSculty in the Honour­
able Member adding the words; but on the general question I  must ask that 
Honourable Members who wish to add to, or alter the wording of, their Reso^ 
lutions should come prepared with written copi^ of the words they wish to- 
add.

The H o n o u i ia b le  L a l a  SU KH BIR SINHA : I  do not press it.

The H o n o u i ia b le  t h e  PR E SID E N T : I  do not desire to prevent the 
Honourable Member from doing it on this occasion, I  merely wish to point 
out what should be done in future. *

The H o n o u e a b le  L a l a  SU K H BIR S IN H A : Sir, the subject to which I  
invite the consideration of this Council to-day is not a new one. Several times 
have Resolutions been moved by non-oflBcial members in the Imperial as well 
as in Provincial Councils requesting the Government to take some steps for 
encouraging and developing the indigenous systems of medicine which*̂  for 
various reasons are more suited to the condition of our country and constitution 
and temperaments of the j^ p le , and if it has been thought necessary to- 
move a fresh Resolution again on the subject, it is because the Government has 
BO far shown no inclination to do anything ^sitive in this connection.

As far back as the year 1911, I  moved in the United Provinces Legislative- 
Council a Resolution to the following effect:— ,

‘ That having regard to the vast number of patients in India who ai*e benefited by the- 
Ayurvedic and Unani systems of mediciif^, this Council recommends that studeifts of th& 
Lucknow Medical College be given lessons in these two systems also along with those in the 
English systenv/ ‘ '

But it is a matter for regret that although Sir James LatoucUe had expressed 
the hope before a deputation of lad ing  Rajas an^ Taluqdars of the United 
Provinces that the students turned out by the Medioal College, Lucknow, will 
‘ appropriate much that is valuable in the native systems of medicine and



' [ Lala Sokhbir Sinha. ]
<c(»nbme the experimental.knowledge of the East with the science of the 
W est', the Government of the United Provinces in contradiction of these 
Avowed expressionB rejected this harmless and modest Resolution.

Later on in 1916, the Honourable Sir Manindra Chandra Nandy asked 
in the Imperial Council:— .

‘ I» there in any existing University any Chaii* for the teaching or any faciliticB for the 
gtudy and reBeawh of the indigenous system of medicine ? I f  bo, whw-e P I f  not, do 
•CioTemment intend to remove this want hy the establishment of suoli Chairs in the 
Universities of Madi-aSi Bombay and Calcutta P*

The Honourable Sir Reginald Craddock replied
* There are no special facilities in any Indian University for the study of, or research in, 

the indigenous systems of medicine. As the Honoui-able Member is awai«, the Government 
of India are giving their eamest attention to the matter of placing these andent systema 
<m a scientific basis and increasing their usefulnese, but, as at present advised, they cannot 
see their way to establish Professorial Chairs for this purpose in the Universities of 
Mirras, Bombay or Calcutta.'

 ̂ Again^ in the year 1917, I  raig^ the same question in a different form by 
means of a Resolution in the United Provinces Council^ which inins as follows *•—

‘That this Council recommends to His Honour the Lieutenant-Governor to be so pleased 
as to start an Ayurvedic and Unani College combined with a hospital and dispensary at 
Xucknow as soon as funds peimit, and that a small committee be appointed to report on 
the lines on which the institution should run. *

The Honourable Mr. O'Donnell, the then Chief Secretary who spoke 
on behalf of the Government, said  ̂the Government is committed to the 
Western system, it is committed to developing and expanding it in every 
way.^

In the same the Honourable Mir Asad AH Khan moved a Resolution 
in the Imperial Conncil asking Government to place the indigenous system^ 
of medicines on a scientific W is. This Resolution the Government had the 
grace to accept and promised the Honourable Member that inquiries would be 
addressed to the Local Governments. But as the inquii*ies were made through 
the Police and iExecutive Officers, Civil and Assistant Surgeons, the avowed 
rivals of the indigenous systems with their peculiarly hostile prepossessions, 
the result was very dis^pointing. Here are a few extracts from the official 
statement made by Sir William Vincent in reply to a question :—

‘The opinion unanimously expressed bv Local Governments is that it is practically 
imp^sible to place the indigenous systems of medicine on a scientific basis . . To ignore
the instrument of scientific investigatioas which have made modei*n medicine and surgery 
possible and the theories on which they are based are demonstrably unsound . . To divert
the funds available for the pui’poso to the encouragement of systems which they cannot 
Dut regard as unsound would in their opinion be a giave misuse of public revenues.*

March 192̂ 0, the Honourable Khan Bahadur Hbrahim 
Haroon Jaffer moved the Resolution;— '

‘ That this Council rccommends to the Govemor General in Council that a gi-ant of 5 
mkhs be made to the Ayurvedic and Unani Tibbi College, Delhi, for building equipment,

The statement made | t  this time by the Honourable Sir WilHam V in c e n t 
 ̂ on behalf of the Government in reply to that Resolution seemed somewhat 

favourable. He says : / I  have.myself heard a very high official of G o v e rn m e n t
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*ay that he has known of as many cures effected by these practitioliers as by 
any other class of doctors\ On the assurance then given by the Hononrable 
Member in charge that a suitable grant wpuld be m ^ e  the Resolution was 
withdrawn.

I t  would not be out of place to give here a brief analysis of the official 
arguments and examine their soundness. In the first place  ̂ it is said on 
behalf of the Government that these systems being divorced from modem 
scientific experiments and instruments, the Government could not under­
take to encourage or develop them. The answer to this curious argument is 
this that they are based on science, but for want of State patronage have been 
neglected ; but supposing these systems are still in an imperfect and un­
scientific state, it is the Government which is responsible for it. Granted 
that these systems are unscientific, what has the Government done so far to 
place them on a scientific basis ? I t  is the Government and Government alone 
which is responsible for the imdeveloped state of the indigenous systems. For 
while under the State patronage and encouragement, the Western system of 
medicine and surgery has emerged out of its old barbarous stage into full fledged 
and organised science, the ancient systems, on account of the lack of Govem- 
Aent  support, have not been able to come abreast of their modem rivals. 
Is  it not a strange irony that the ancient science of healing, which has stood 
the test of so many centuries, would have now come in for so much con­
demnation ?

Another argument flung into the face of the people is that the Government 
’is committed to the Western system. I t  is committed to developing and ex­
panding it in -every way. This statement betrays a spirit of trades unionism 
and would easily lend colour to the impression that since the allopathic system 
is allied to these drugs and cheAicals which are imported in large quantities 
from Europe, the Government of India does not encomuge the use of indigen­
ous drugs and medicines in order to safeguard the interest of Eui'opean 
Chemists. I t  must be remembered that the value of medicines imported into 
this country is not less than two crores of rupees.

Again, Sir, it.is said on behalf of the Government that to place the indigen­
ous system of medicine on a scientific basis would be a grave misuse of public 
revenues. In spite of this apparent solicitude for the safety of public funds, 
has not the Government spent a lot of pubUc funds in many utterly fruitless 
medical experiments ? We may take, for instance, the research laboratory 
which Government has established in Bengal for conducting researches to find 
out the remedies for malaria. I t  would be interesting to know that those 
gigantic experiments resulted in nothing except finding out that the cause of 
malaria was mosquito. Besides when they spend a large amoiuit of money on 
exhibitions, museums and other similar things, why should they refuse to grant 
money for the Ayurvedic and Unani systems which save many millions of 
lives r

Again, as regards the allegation of the oflBcials that the Ayurvedic system of 
inedicine is an unscientific jargon. I, a layman, would not bother this Coupcil 
with the merits of the ancient system, but would simply call its attention to the# 
opinions and* observations of allopathic doctors in its favour.

Doctor Clarke, M.D. of America, observes that if the physicians of modem 
adopt the method of treatment, as explained in Charak, a most ancient 

tixponent of Hindu medicine, there would be less work for undertaker^ and few 
chronic diseases in the world. • • *
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Agaic^ Sir Pardey Lukis Trhen accepting the Besolution of the Honourable 

Mir Asad Ali Khan on behalf of the Government of India, made the following 
remarkable statement in March 1916 :—

* The longer I remain in India and the more I see of the country «nd its people the more 
convinced I am that many of the empirical methods of ti*eatment adopted Dj the Vaids 
and Hakims are of the greatest value. I may say also that I do not I'ecognise any fixed 
line of demai-cation between the Eastern and the Western syBtems of medicine. The 
main difference between the two is that, whereas one has advanced, the other has 
remained stationary and that is why I am advocating for placing the ancient and 
indigenous system of medicine upon a scientific basis thus increasing their usefulness . . . 
This appears to be specially unfair when it is boiiie in mind that 90 per cent, of the 
Indian population live in rural areas where the Yaids and Hakims are—and will be for 
many years to come—the chief attendants of those dumb millions alluded to in recent 
speeches in this Council. It was in view of this and in the hope that something might be 
done to raise the status and improve the education of Vaids and Hakims, that I insisted 
on a definite standard of education for the new type of vernacularly trained Village 
practitioners which it is proposed to create, for I am strongly of opinion that in the interests 
of the masses, the improvement of the education of those who profess the indigenous systems 
of medicine is Quite as iippoiiant as the invention of a lower grade of allopathic practition­
er. Personally if I were ill, I say frankly that I would prefer to be treated by a good Vaid 
or Hakim rather than by a bad Doctor. I resent strongly that-spirit of medical ti*ades union­
ism which leads many modern doctors to stigmatise all Vaids and Hakims as * quacks' and 
charlatans, and I shall always be proud of the fact that I was privilepd to have the 
friendship of two such learned men as the late Nawab Shafa-ud-dowla of Fyzabad and 
Kaviraj Vija Ratan Sen of Calcutta. I will not trouble a lay audience with all the evidence 
that exists to show that many of the so-called discoveries of recent years are merely ‘ redis­
coveries * of lacts known centuries ago to the ancients. I will merely remark that I am not' 
alone in my opinion as regards the value of the ancient systems of medicine. If I err, I do 
so in good company amongst whom I may mention my friend and former colleague 
Sir Havelock Charles, Colonel King of Madras, to whom India owes the magnificent 
research institute at Guindy, and that distinguiAed sanitarian Dr. Turner, the 
Health Officer of Bombay. For these reasons, Sir, it gives me great pleasure to be 
able to announce that I am authorised to accept this Eesolution on ^ h a lf  of the 
€k>vernment of India.'

This is what the late Sir Pardey Lukis said in the Imperial Legislative 
Council. "

The advantages of the system cannot better be described than what Colonel 
Maclaren, Civil Surgeon of Allahabad, said to Vaids and Hakims on the eve of 
his departure.  ̂When I first came to India I had no idea that your system 
of m^icine has made such advances, but now I  know better and I  much 
regret that owing to busy life I  had to lead during my service, I  have not 
given it that attention and study which its importance deserves. I  know that

Jou can diagnose and treat all diseases and that your treatment of such 
iseas^s as asthma, ascites, insanity, diseases of the brain, spine and generating 
complaints is very successful under the climatic conditions of the country and 

the habits of the people.^ Again he says, âs you know India is rich 
in medicinal products and herbs, many hun^eds of which are incorporated in. 
the Indian Pharmacopoeia/ ^

Having said this much I  however desire to express my belief that large 
numbers of country men and women, for various reasons, that is to say either 

•from religious belief or owing to climatic conditions or differences in 
constitutions, temperament or habits of life, prefer indigenous drugs to E n glish  
drugs. There can be no doubt that with some Indians English medicines  ̂ do 
not agree. This shows there m ust be some unique m erit in these two system s 
and that some people have great faith in the skill of our native physicians. 
Indeed, there appeals to be a growing conviction that the excellence of our
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Indian system of medicine has not been efficiently x^oguised in , the pa^, 
chiefly owing to the neglect of their study and the want of qualified 
professors. There has been, however, I  am happy to say, a remarkable 
revival of Ayurvedic learning and practice within the last 25 or 30 years in 
Bengal; and we can also discern a healthy sign of a revival of Unani system in 
Delhi and Lucknow. I t  will not be out of place t6 make a mention of the 
noble effort^ of Hakim Ajmal Khan and his friends who have started a Tibbi 
and Unani College in the capital of India, which was opened a few days ago 
by Mahatma Gandhi. That College wilt serve as a central institution for 
education in the Ayurvedic and Unani systems on modern lines.

The Ayurvedic and Unani systems of medicine are not only the most 
ancient Institutions of this country, but have fully justified their existepce in 
the present day. In spite of the numerous institutions of the Western hospi­
tals, dispensaries, medical practitioners and private practitioners, there are stijl 
xery large numbers of people who resort to one or the other of these systems, 
and the results achieved in the way of alleviating human sufferings are by no 
means inconsidemble. There are many members present to-day who would 
readily recall cases which have been successfully tre a t^  by either 
of these systems after the more up-to-date • science of the West has failed 
to give relief. That is a thing which cannot be doubted. There is no doubt 
that the Western medical system has made considerable advance, in experi­
mental methods owing to State pati*onage, but nobody can have the hardi­
hood to challenge the efficiency of Ayurvedic medicine after the favoni*able 
verdict of so many eminent'European allopaths. And if the experimental 
methods are not evident now it is because thev have not been encouraged and 
given any help by the State. We note with gratitude that the Government 
of India is spending annually about 3 crores of mpees to provide medical 
aid on the Western system to the people, but still it does not meet the 
requirements of the people to the extent to which one would e x j^ t  them. 
One of the chief reasons is the expensiveness of European medicines and 
the other is that the English medicines being meant for cold climates do not 
suit the inhabitants of the tropics. The best way to make the aid more 
effective would be to devise means by which people may get the medicines 
cheap and get them in a form suited to their temperament. With this end 
in view, we might look for help to the Ayuryedic and Unani indigenous 
systems. For centuries past, the Ayurvedic system has been pi-actised 
in India. Even when the Muhammadans brought in the sixteenth century 
the Unani system with tliem, the Ayurvedic system was not neglect^ 
but was very much taken into the Unani system, and as such ♦gave much 
relief to the people. But with the advent of British rule, the European 
system came into pi*ominence and missing the Government support the 
A ^rvedic and Unani systems naturally fell into the background. Noting 
with what confidence and self reliance various Vaids and Hakims cure some 
of the most difficult and complicated cases, many practitioners of the West.ern 
system of medicine have realised that it would be a boon to the people of India 
if indigenous system of treatment was encouraged by the State by giv îng 
financial assistance and devising means for its development.

The number of allopathic doctors that we have is too small to meet the 
i*equirenients of the country. Nor is it possible to have a sufficient number of 
trained doctors in the near future. This view is well supported by the remark­
able statement made by my friend the Honourable Sir William Vincent who 
Was in charge of the Medical Department last year. * I t  is also quite clear*’
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says he, ‘ that facilities for Medical Department that at present exist are very 

. inadequate for the need of the country; and it will be very difiBcult, if not 
impossible for many years, for the Government to train a sufficient number of 
persons in the Western methods of medical science \  This statement was 
made only in March 1920. And it is chiefly due to this ^remark thut 
I  hereby request the Government of India to recommend to every Provincial 
Government to take measures for the revival of the indigenous system 
of treatment, in that its study is' far cheaper in comparison with that of the 
Western methods.

There is another aspect of the question which deserves the attention of the 
Government. I f  Government have to spend nearly three crores of rupees in 
providing medical aid for about 3 crores of people, it must spend nearly 30 
crores in ministering to the needs of the whole country, but, on the other hand, 
if it adopts the cheap indigenous system of medicine, medical aid will be pro­
vided for the whole population at normal expense. I t  is too much to expect 
that the Government will be able to spend 30 crores on medical relief, having 
regard to its present financial position. ^

As I  have siUd before the Indian Government spends about 3 crores of 
rupees annually on medicine. But not more than 10 per cent, of the inhabit- , 
ants derive any appreciable benefit from the Western system of treat­
ment, as stated by Sir Pardey Lukis, the Inspector-General of Hospitals. 
More than 90 per cent, of the patients are treated by the Vaids and Hakims * 
for whose training no arrangement has been made. Is it wise on the part 
of the Government to leave such a large majority of the people to be treat­
ed by  ̂ quacks  ̂ who are not properly trained anS educated. Indians poverty 
is an admitted fact. The majority of the people of this country are too poor 
to bear the high expenses of English medicines and pay the exorbitant 
fees of Doctors. Such a state of things is chiefly responsible for the high 
rate of mortality in India. Poor people who live from hand to mouth cannot 
afford to undergo the allopathic treatment. Many men die simply because 
they cannot get ti-ained indigenous medical assistance which is within theil* 
easy reach. The allopathic, on the other hand, is very difficult for them, 
partly because it is not always available and partly because of its high 
expenses.

There is another aspect of the question to which I should like to draw 
the serious^ attention of the Council. The public opinion in favour of these 
systems is very strong. Again and again Resolutions have been passed by 
the All-India ana TJnani Conference and Provincial Conferences algo pressing 
the claims of these systems on the attention of the Government ana 
the public, and if measures to improve the indigenous system are not taken, 
agitation would grow in volume and intensity as time goes on. This strength 
of feeling was specially evident at the time when the Local Governments 
passed Medical Kegistmtion Acts. I t  would not be out of place here to give 
the Resolution recently passed by the Congress held at Nagpore in December 
last. I t  runs as f o l l o w s - •

*This Congress is of opinion ihat having regard to the wide prevalence and generally 
accepted utility of the Ayurvedic and Unani system of medicine in India, eamest and 
definite efl’oH 8 bliould be made by the people of this countiy to further populanse these 
systemfl by establishing schools, colleges and^^hospitals for instruction and treatment 
in accordance with the indigenous systems.'
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I t  is not wise for the Government to shelve this very imporlant question, 
but to adopt positive measures for improving and reorganising the Fcienee  
along with modem experimental methods. The latest statement of the 
Government view of this question as expressed by the Honouiable Sir William 
Vincent in March last, shows that the attitude of the Government has 
changed a good deal for the better. But the main contention is that the 
Government should actively sympathise with the movement and patronise 
these systems. .

I t  may be said that medical administration has been made the Pro­
vincial and transferred subject in which the authoriiy of the Ministers and 
Provincial Legislative Councils would be supreme and hence the Government 
of India need not bother itself with these questions. But the diflSculty is not 
Bolved as the Honourable Mr. Sarma remarked the other day. ‘ This question 

. will come to the forefront, in the immediate future and I  therefore think some 
kifid of definite policy must be pursued by the Government At any rate; some 
indication must be given s(T as to guide the people as well as the Government in 
the near future. Sir, there is a strong volume of opinion in favour of 
encouraging Unani and Ayurvedic studies \

These are the remarks made by my learned friepd the Honourable 
Mr. Sarma.

W hat I  want the Goveniment to do is a clear declaration of pohcy that 
the Goveniment is prepared to effect the development of indigenous systems 

. and that it is going to issue the instructions and recommendations to the 
Provincial Governments for their consideration.

The Honourable Sir William Vincent has said, ‘ it was oAly a short 
time ago that I  was speaking of co-operation between cflBcials and iion-cfficials. 
And I spoke of the necessity of this not l eing one-sided, i.e., while askirg the 
assistance of non-oflBcials we should show that we are anxious to work in with 
them and accept their recommendations when we can do so.̂

I  appeal now to the official and non-cflBcial members of this Council to 
give their full consideration to this impoitant question and decide it with a 
spirit of co-operation.

Sir, I  am not taking up the question of medical administration of any 
particular Local Government. My Resolution is about the general adminislra­
tion of Medical Departments all over the country, and if any reform for ihc' 
revival of any art or science is desired to be effected for the whole of India, 
the proper place from where suggestions for that purpose should be made is 
the very hall where we are sitting to -d^ \ The Government of India will by 
no means be going out of- its jurisdiction in suggesting to the Provincial 
Governments the revival of the indigenous method of treatment. Why I 
persist in my Resolution is due to my personal experience, for as I  said in 
the beginning, I requested the United Provinces Government twice to do some 
thing for the encoumgement of the Unani and Tibbi treatment, but to no 
pm-pose. W hat I  learn from my twelve years^ experience of the L^nited 
Provinces Legislative Council is that the United Provinces Government has no 
sympathy for these systems and no wonder if similar may be the attitude of 
tbe Governments of other Provinces. How to accomplish the revival of these 
ftncient sj^stems should no doubt be left to the discretion of the Local 
Governments. Let them achieve this object in their own particular ways, 
^ut they should take measures for the development of this science and should

’ ft .
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not hesitate in allotting a substantial sum of money for the study and en­
couragement of Ayurvedic and Unani systems in the budget.

In the face of Government statements made from time to time as 
mentioned above, and from the policy adopted by the Government up to 
this time, it will not be possible for the Local Governments or their Ministers 
to take any steps for the revival of these two systems of medicine, and therefore 
it is absolutely necessary for the Government of India to recommend to the 
Provincial Governments to take up this matter into their immediate considera­
tion. With these few words I put forward this Resolution of mine before the 
Council for favour of their acceptance.

The H onourable R aja S ir  HARNAM SIN G H : Sir, I  appreciate the good 
intentions of the Honourable Menjber in moving thei Resolution.

- 7 P.M. indigenous systems of medicine have received a good fleal
of attention in recent years. An Ayurvedic and -Tibbi Medical College was 
opened not long ago in this Imperial City, and it has been doing useful work, 
I  am told. Every institution that professes to give profitable knowle(^e, 
especially the science and art of healing, of alleviating human suffering, 
deserves the sympathy of every right-thinlung man. But I  do not see any 
point, I confess, in moving the Resolution in this Council. The Provinces 
with their Ministers should be left free to deal with such questions. The 
spirit of the reformed constitution is to make the Provincial Governments 
more or less autonomous, and 1 do not think that the initiative should come 
from without.

I should not like to pass a hasty judgement on such old systems of 
medicine as the Ayurvedic and the Tibbi; they are time-honoured, and they 
are practised with evident success. There is, however, large room for 
research and experiment in these fields, and in the interests of science our 
young graduates, especially those who are trained in Western medicine, should 
be encouraged in research work in this department. The development of 
Indian drags is also a very useful sub3ec*t. But in the matter of the appoint­
ment of Vaidyas and Hakims in every dispensary, as the motion proposes, I 
am not so confident of the result. Western medicine is a living and rapidly 
pi-ogressive science. Not only England and Europe, but the whole of the 
civilized world have been adding new discoveries and truths to its ever 
increasing store ; its practice has ^ e n  successfully adopted in the remotest 
corners of the world. The indigenous systems, on the other hand, have only 
the old traditions to boast o f ; they are stereotyped, stationary, and hence 
behind the times. They are empirical in character, and are not truly 
scientific in methods.

. However great the academic value of their study may be, I  cannot so 
enthusiastically support their practical adoption as State institutions of 
healing, nor as rival systems to Western medicine which has been recognised 
as having a truly scientific basis, and professed and practised with such 
wonderful success in all the civilized countries of the world.

However, I should leave the proposal to the Ministers of the Provinces. 
I t  IS for them to consider the worth and utility of the indigenous systems of 
medicine. If  they are satisfied with the merits, of these systems and can find 
the money for their cultivation and adoption in their Respective Provinces, I 
have nothing to say against them.
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The H onoueable D iwan Bamaduu RAMABHADRA NAIDU : I t  is
12 Jo M pleagure that I  rise to support the important Resolution of

* ‘ ’ establishing the Ayurvedic and Tibbi Medical Colleges in the
Provinces so ably moved by my Honoumble friend Mr. Lala Sukhbir Sinha. 
Mr. Sukhbir Sinha must thank the Government for their having allowed a 
transferred provincial subject for being discussed in this Council of State. I t  
shows the importance of the subject in question and the grace with which the 
Government has condescended to allow its discussion. He is more foilunate 

. than myself.
This subject has come before this Government and Provincial Governments 

for their consideration in various Resolutions and interpellations. Hitherto 
the Government concerned were either giving encouraging replies or giving 
evasive statements. As most of the Indians are warm on the subject the 
Government will not, I trusty give a discouraging reply.

To say that the ancient science of healing, Which has stood the test of many 
centuries, to be imscientific, passes the comprehension of many a patriotic 
Indian. The Government .say that to place the indigenous system of medi­
cine on scientific basis would be a grave misuse of public revenues. Although 
I  do not agree with the Mover of the proposition that public money is spent 
on experiments relating to the cause of malaria, exhibitions, etc., yet consider­
ing that many millions of lives can be economically saved by following 
Ayurvedic and Unani systems of medicine, the Government would be well 

.advised to spend money on the same. •
The observation made by Sir Pardey Lukis when he accepted the Resolu* 

tion of the Honourable Mir Asad Ali Khan on behalf of the Govemment of 
India in 1916, gives a lie direct to the charge that the systems of Ayurvedic and 
Unani are unscientific. Many doctors of eminence who occupied position of 
trust and responsibility in India and whose opinion must be respected have 
given their vei*dict in favour of the efficacy of Ayurvedic and Unani 
medicines.

I t  is beyond contradiction that the Govemment, with all their good inten­
tion and with the large amoimt of 3 crores of rupees spent on medical aid, 
is unable to cope with adequate relief to the teeming millions of India when 
dire diseases, such as malaria, cholera, plague are devastating the whole 
country. The present number of hospitals does not meet the requirements 
of the people. I t  would be a wise thing to devise means by which people may 
get medicines cheap.

Indigenous di^ensaries have been doing so much of real service to the poor 
of this country. The refusal to encourage these dispensaries by the aid of State 
funds is more or less due to the ignorance and prejudice entertained by the 
majority of the Indian Medical Service and practitioners of allopathic system 
of medicine. I t  is impossible at present to find one Englishman who is 
trying selflessly to devote his attention to the study of this hoary science as 
was done half a century ago by such great men as Drs. Wise Oshangney 
Dimurck, Hooper, Waring and others and all efforts made in trying to 
understand this science ended with those noble souls . . . .

The H onourable the P resident : I  shall be glad if the Honourable 
Member will keep as close as possible to the subject under discussion.

The H onoukable DIWAJ5̂  B ahadur RAMABHADRA N A ID U : 
Chemistry.—In the Vedic period chemistry began as ̂ Rasayana which was
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confined to fluid extracts and vegetable decoctions and became merged into 
alchemy when the vegetable drugs were supplanted by mercury and metallic 
preparations. As for applied chemistry, Megasthenes says that Indians were 
early skilled in the arts. W ith the aid of chemical arts and manufactures 
India was able to command for more than one. thousand years the markets of 
the East as well as the West.

Pathology.—There were experts in pathology and surgery.

Anatomy.— T̂he Hindus were the first to practise the dissection of the 
human body. Both Charaka and Susruta insist that the knowledge of practical 
anatomy is essential to a practitioner. •

To give instances of their cleverness in brain surgery : King Bhoga of Dhar, 
who lived in 977 A. D., was suffering from a sevei-e pain in the head which 
baffled all medical treatment. His condition became critical; it so happened 
that two physicians arrived in Dhar at that time. They, after careful examin­
ation, considered that operation was necessary. Accordingly, under the 
influence of ansesthetic they trepanned the skull, removed from the brain the 
real cause of the complaint, closed the opening and stitched the woiuid and 
applied a healing balm. The Royal patient was cured completely. The art of 
surgery began to b  ̂ neglected after the death of Buddha.

The grand idea underlying the whole system of Ayurveda, namely, the 
conception of Tridoshas, is altogether unique in any system of medicine. I t  
a t once shows how keen and profound was the observation of the ancient Hindus 
even so early as the Vedic period. I t  is a pity that the practitioners of 
the English syistem of medicine do not understand it. If  they understood it, 
it would be a great help to them in their diagnoses and treatment of constitu­
tional diseases and changes in the body. Here even the degenerate Ayurvedic 
physicians of now-a-days have excelled them and cured cases given up by 
English doctors as hopeless. The charge laid against Ayurvedic science that 
it is unscientific is not a true one. If  by unscientific, it means that its great 
truths have not been demonstrated by physical apparatus of modern design, 
it may be so, but none the les^ they are truths. /

Let me conclude by quoting what the University Commission says about 
the system.

‘ Notwithgtanding the introdaction the Western BVBtein of medicine, the ancient 
indigenous sjstems continue to exercise considerable influence over the people at large, and 
liurgo masses of the population have recourse to what is known as the Ayurvedic system 
among the Hindus and Unani system among the Mussalmans,*

The HoNOUttABLE S iE  W ILLIAM  VINCENT; Sir, I  am well aware of
12-40 p M interest which the Honourable Mover takes in this subject, 

■ * and I  have read with care the debate on the Resolution which he 
 ̂ moved in the United Provinces Council in 1918 on this subject when he wished 
to promote the foundation of an Ayurvedic and Unani College at Lucknow. 
That motion failed as he was not successful in securing a majority of votes. 
The attitude of the* Government of India towards the development of the 
indigenous systems of medicine has always been extremely sympathetic; we 
can produce ample evidence of this, and I  think the Honourable Member has 
been a h*ttle ungenerous in attacking Qovernment for its alleged want of 
sympathy, forgetting that he himself gave us evidence to the contrary, at any
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1-ate, 80 far as the Government of India is concerned and I  shall give further 
evidence of this.

Some Honourable Members will perhaps remember that a Resolution was 
moved in the Imperial Legislative Council' some years ago by a non-official 
member for an inquirv into these indigenous sy ^ m s of medicines and was 
very cordially received by Sir Pardey Lukis and accepted on behalf of Govern­
ment. I t  is quite true that subsequently we received very unfavourable 
reports from Local Governments as to the possibility of placing the ancient 
and indigenous systems of medicine on a scientific basis; and when I  was asked 
for information as to the result of the inquiries, I  was so anxious to spare 
the feelings of Honourable Members that I  had the replies paraphrased and 
more temperately expi*essed for the benefit of the Council, at the same time 
conveying the sense of the replies in lahguage which, I  think, was not 
likely to cause offence; but that is the sum total of our offence. Last 
year again, I  had to meet a motion by an Honoui-able Member of the Imperial 
Legislative Council asking me if I  could make a grant lin support of the 
Ayurvedic and Tibbi Institute in Delhi.

I  am quite stive that no one who heai*d me then can say that my attitude 
was unsympathetic. In fact, I  promised them that I  would seek to secure a 
substantial grant if they came up with the scheme properly framed; and I  do 
not think that anyone who has dealings with Government funds could have 
asked for less than that. No application for this gi-ant was, however, received,

* though I  understand that the Institute was open^ the day before yesterday 
by Mr. Gandhi. I  find it difficult to understand his opening of that Institute 
in view of his previous statements that medical science was a concentrated 
essence of black magic, and that quackery was infinitely preferable to what 
passes as high medical skill. However, that is a matter with which I  am not 
concerned. I  think I have now been able to show that our sympathies with 
this indigenous system of medicine have been olearly pi-onounced, and I  wish 
that the Honourable the Mover had done us a little more justice in regard to 
the matter. At any i*ate, one of his complaints that his previous efforts have 
been turned down by an official majority can no longer hold good at any time 
in the future either in this Chamber or in any of the local Councils.

My objection to this Resolution is based not on any absence of sympathy, 
but on totally different grounds. The position has been very clearly put by 
the Honourable Raja Sir Harnam Singh. Medical administmtion is now a 
provincial subject, and it is not only a provincial subject but a tmnsferred 
subject. The whole subject is a matter entirely for the Ministers; the powers 
of interference by the Central Government are extremely lim it^  and 
they have been rightly and properly so limited. Ministers will have their 
own ideas on this question of systems ; they are entitled, if they can secure 
suppoit from the local legislature, to give full effect to their wishes and I 
submit to this Council that it is not their business to begin by teaching the 
Ministers their business. Leave it to them and they will do what is right and 
what the people of their Province demand. I  think myself, also, that anv 
interference or any attempt at interference would be very injurious to the growth 
of responsible government in the Provinces. Further, the Government of 
India, as an executive Government, ought not to intervene in such a matter, 

their action would be liable to be misunderstood and if Jbhis line were taken 
generally in regard to provincial subjects, would jeopardise the basis on which 
the Reforms have been inaugurated. I  am sure that every Member of this
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Coimcn, if he just thinks for a moment, will realise that this is the correct 
pogition, and I feel confident that undue interference in Provincial matters 
is the last thing which this Council Vishes to countenance. But I  hope that 
we may be able to meet the Honourable Member in some degree and I  am 
anxious to do so. The Government will co-operate with him in his desire on 
this subject by foi*warding a copy of the proceedings of this discussion to all 
Local Governments in order that Ministers may have the benefit of the 
valuable information and advice contained in the Honourable Member^s speech. 
I  hope this will meet his wishes. •

On the merits of the indigenous system of medicine I  can offer no personal 
opinion of any value. There are those who are hostile to it, who view it with 
mistrust, who allege, for instance, that the Unani which originates in the 
system of Hippocrates who lived about the fifth century B. C. and of Galen 
who lived in the second century A. D. has made no advance since. Similarly, 
it is said that the A}nirvedic system is based on the works of Charal^ 
and of Susruta who lived about 100 and 200 A. D. respectively, and 
that there has been little advance or progress in the system since then ; 
those who follow the allopathic system allege that the indigenous system 
parted company with Western methods about the 13th or 14th century since 
when it has remained stationary and I must admit that to the uninitiated 
person with no acquaintance with their methods at all, some of the precepts 
of the Ayurvedic system do sound a little curious. For instance, I  see here a 
statement, that the ancient authorities propound the curious idea that a sin­
ful woman may give birth to a snake or a scorpion. This may be true 
figuratively, but I do not think it can be accepted literally. Similarly, if I  were 
to go into the disquisitions on Prognosis there are some startling propositions 
in the works of these authorities. But at the same time men have to be 
piuctical and it is no use theorising in these matters. We know that these 
systems are, in practice, of the greatest value, particularly in cases of chronic 
diseases, and, as I  said in a previous speech which the Honourable Mover has 
cited, I  have heard a high oflScial of Goveniment state that he had known as 
many cures effected by pi’actitioners of the indigenous system as by allopathic 
doctors. I  believe also that this is the common experience of many Indians.

As an instance of the value of indigenous drugs, I think Members of this 
Council will be rather interested to hear that Sir Leonard Rogers obtained the 
Gynocardic acid which he used with such success in the treatment of leprosy 
from chaulmoogra oil, and Dr. Chatterji of the Campbell Hospital, Calcutta, 
has obtained excellent results from the Margosic acid which he has succeeded 
in extracting from the Neem tree oil, with which everyone in this country is 
familiar.

Genemlly speaking our position is that w6 know that Indian opinion is 
very favourable to this system of medicine and we believe the practitioners do 
a great deal of good.

And if you once go into these superstitions about medicine you find much 
the same feeling in regard to European systems. Many Europeans for instance 
believe in faith-healing as much as in any system of medicine. If  you have 
no confidence in a doctor, his skill counts for little onlv because you have no 
faith in him, though there may be no ground for your feelings.

The real fact, however, is (and here I  agree with what the H onourable 
Member said), that th« facilities for medical treatment in this country are
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very inadequate at present^ that we should do anything we can to increase 
them /that theoretical objec^ons to any system of medicine should not avail 
where it is proved by practical experience that many suffering people of 
this country have received . benefit from it. My objection, however, to thê  
Resolution—and I hope on that point I shall secure the support of this Council— 
is that this is a Provincial Transferred Subject in which it would be wrong for 
the Government of India as an executive body to interfere ait all and that 
we shoidd confine ourselves to forwarding this debate to Local Governments 
for such action as they think fit. I  hope that that may meet the Honourable^ 
Member. I f  so, I  offer no objection at all to this proposal.

The HoNOUttABLE M e . SETHNA : Sir, it is a strange coincidence that 
12-68 p 11 Kesolution in the Council of State on the first day

’ * set apart for the consideration of Resolutions should be similar
to one of the earliest Resolutions moved only a week ago in the new Bengal 
Council. There is, however, this important difference that, whilst the 
Honourable the Mover of this proposition would like the extension to the 
masses of this eountry of the benefitt)f Ayurvedic medicine, the Bengal Council— 
^though public opinion, as he puts it, is very strongly in favour of the 
Ayurvedic and Unani system—have passed a Resolution to the effect that every 
thana in that province should hereafter have a charitable dispensary and in 
that charitable dispensary there ought to be three medical men Jjrained in the 
Western schools of medicine. By this remark I do not want the Honourable 
Mover to infer that I deprecate Ayurvedic or Unani medicine. On the contrary, 
I  am quite in agreement with those speakers who said that there is much good 
in it. The clinical experience and observations of ancient physicians which 
have stood the test of centuries are of immense value. Again, we cannot ignore 
the fact that the hymns in which the Ayurvedic medical works were written 
were sung in this country long before Homer put into verse the glories of the 
Trojan W ar or the first pyramid saw light in the Land of the Nile. But, Sir, 
my Honourable friend the Mover contended that, since the advent of the 
English, much has been done for the promotion of Western medicine and the 
indigenous systems have been allow^ to be neglected. May I inquire of him 
why it was that Ayurvedic and Unani systems of medicine did not flourish to 
the extent that they might and should have done even before the arrival of 
the British, for, although the Honourable Sir William Vincent just now observed 
that Ayurvedic medicine has made material advance, I  think it is generally, 
and perhaps rightly, believed that the drugs which are used to-day and the 
manner in which they are used by these schools of medicine are the same as 
were used in the days of Charak and Shasruta, the founders of Ayurvedic 
medicine. Further, Sir, Western science has made wonderful strides in one 
particular branch of the healing art—I mean surgery. I*do not think the 
indigenous systems at any time in their history have claimed more than a 
nod&ng acquaintance . with it. I t  is therefore for the country at large to say 
whether they should endeavour to promote the practice of medicine according to 
the Western schools or according to the indigenous systems.

As has been rightly urged by the Honourable the Home Member, medical 
relief is now a Transferred Subject and <Jonsequently in the charge of Ministers 
in the different Provinces, and, if as the Honourable the Mover says, public 
opinion is very strongly in favour of the indigenous systems, then the better 
course for him to adopt would be to prevail upon his friends in the different 
Provincial Councils to take up the attitude which he says he himself took up in
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the Provincial Council to which he belonged before he was transferred Tiere, 
Again, the Honourable the Mover referred, I  believe, to the advance that has 
been made by Homoeopathy during the last 20 or 30 years in Bengal. If, 
therefore, he has brought forward this Resolution asking the Government of 
India to prevail upon the Provinces to introduce A yurve^  and Tibbi medicine, 
why not also Homoeopathy ? ‘ This is a further reason why the question should 
be left entirely to the Provinces and not 1t)e taken up by us, for, again, as the 
Honourable Sir William Vincent put it, it will be resented by them and be 
<5onsidered as unnecessarily interfering with their powei*s and their authority.

My Honourable friend observed that if he unfortunately were to take ill he 
would sooner consult a Hakim than a bad doctor. But, Sir, if a man is a 
qualitied doctor, there are his qualifications to recommend him. In the present 
state of affairs, what is there to show, and how is my Honoumble friend to know, 
that a man is a qualified Hakim ? There is absolutely nothing to prevent 
anyone from styhng himself a Hakim or Vaid. I t  is because there is no proper 
qualifying system that the ignorant and the illiterate suffer greatly in conse­
quence of any one setting up as a pi'actitioijer of the indigenous systems.

I t  is not that the Provinces have done nothing in the matter up to now. I  
Jbelieve in Madras a Chair of Pharmacology has been endowed in one of its 
medical institutions with a laboratoiy attached where the medical virtues of 
Indian drugs may be scientifically tested and demonstrated. The Bombay 
Oovernment has promised help in a similar direction. 1 may further inform the 
Honourable the Mover that, so far as 1 know, one municipality in the Bombay 
Presidency, namely Poona, has already one of its charitable dispensaries under 
8̂Ji Ayurvedic Hakim.

This Resolution interferes with the rights of the Provincial Coimcils—I mean 
parts {a) and (4) do. In regard to part (r) I would like to point out that 
either with or without the alteration the Mover proposes^ it is absolutely un­
workable. Part (c) says that this Government shoidd recommend to eveiy Pro­
vincial Government the desirability of appointing Vaidyas and Hakims in every 
dispensary to treat patients by indigenous methods, Isow, Sir, the Honourable 
Member, it seems to me, with his close study of the question, would know that 
•under the existing rules of the Medical Council it is not competent for any 
one registered under the Medical Practitioners Act to associate himself with a 
Hakim or Vaid and he could not work together in the same dispensary. 
Even, if the first two parts were accepted by this Coimcil, I  pay. Sir] that part
(c) is absolutely unworkable. I do hope that, after the recommendations made 
to the Honourable the Mover, he will be induced to withdraw the proposition 
and leave it to the Local Governments to do as they think best in the 
interests of the masses committed to their care.

The H o n o u r a ble  M a jo e -G e n e e a l  W. R. EDW ARDS: The question
1 pm before us is a very serious one, and if the proposals now made are

’ to be carried out, the expense will be extremely heavy.
The most impoitant point to be considered is, whetlier doctors who intend to 

practise Unani and Tibbi medicine require a com'se of medical education which 
differs from that now prescribed throughout the civiUsed world.

The origin of Unani and Tibbi medicine corresponds in time to the 
medicine taught by the Greek physician, Hyppocrates, who flourished 
fiome 2,500 years ago. Curiously enough the word ‘ Unani has a
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Greek derivation and Unani medicine is generally supposed to be 
identical with that practised in ancient times on the shores of the Mediter­
ranean. One things however^ is certain and that iŝ  that science has made 
vast progress in the last 500 year^ and the curious lore which was taught 
in ancient times has generally, throughout the world, long been relegate to the 
historical past. For example, it is interesting historically to read in the 
Susruta Samhita that anatomy may be taught by brushing away the flesh of 
decomposing corpses, layer by layer, until the bones are bare. But no one in 
these days would advocate such a method of teaching anatomy. ^The anatomi­
cal descriptions based on this method are of course extremely^inaccuiate.

Similarly, the embryologjr and physiology of the systems, as then taught, 
are in the light of modern science fantastically wrong.

I t  is unnecessary, I think, to give examples of the hold superstition had on 
the world in the days when Ayurvedic medicine Nourished. To do so 
might be constnied as a desire to cast ridicule on an ancient system. ‘ 

An almost incredible gulf separates us fiom those primeval days. Count­
ries such as those of Great Britain, Europe, and Austmlasia, America, North 
and South, Egypt, South Africa, Japan and China are agreed on a common 
system of modern scientific medical education. Indeed, throughout £he 
civilised world, whatever remedial system a medical man may practise, the 
teaching of the diagnosis of disease by modern methods, based on present day 
knowledge and discoveries, is essential. A modem school physician who 
undergoes a training of 5 yeai*s, spends some 4^ on the study of the human 
body, its chemistry, physiology and anatomy, and its diseases; and about 
six months on materia medica, pharmacology, and methods of treatm ent; 
it being recognised that it is impossible to treat a disease without fii*st 
accumtely diagnosing it. I t  is perhaps not genemlly known that in all 
countries a doctor who is known as a  ̂qualified physician,  ̂ may make use 
of any reasonable form of treatment which he thinks will be beneficial. He 
<jan use hydropathic, homoeopathic and Unani remedies, or he may employ 
hypnotism and faith-healing. The only thing that the law insists on, in modern 
times, is that he shall have been taught and tmined in a well-equipped school, 
with an approved syllabus, and have jessed such examinations as will guarantee 
that the knowledge he has acquired is sufficient to enable him to be entmsted 
with the medical care of human beings in health and sickness. This is what 
is meant by the words  ̂ a qualified medical pi-actitioner \  When speaking 
of diagnosis by modern methods, I  am aware that Unani and Tibbi practi­
tioners lay great sti'ess on the pulse, and say that much can be learnea from 
it. I  entirely agree with this and would point out that modern medicine is 
here in complete accord with them. The most minute attention has been 
paid to the study of the pulse, as witness the inventions of instruments such 
as the Sphygmogmph and Manometer, while X-mys have been utilised for 
the study of the heart-beat itself. I t  is obvious that the most skilful physician, 
who refuses these aids, must be hopelessly handicapped in diagnosis and sub­
sequent treatment.

The question of remedies utilised by Unani and Tibbi practitioners is 
another matter.

There are a gr«at number of such remedies. Unfortunately few of them 
have W n  scientifically examined; they have not been subjected to chemical 
analysis and physiological tests, nor have the prepamtipns and doses been 
*tanflardi8ed.
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One frequently hears Unani and Tibbi medicine described as Eaiiern 

medicine^ in contiudistinction to so-called titern medicine. I  would like to 
point out that there is no Eastern medicine and no Western medicine. There 
is an ancient system of medicine surviving in India alone, which is sometimes 
spoken of as Eastern medicine, and there is modem medicine and surgery 
which is common to the whole of the rest of the civilised world, in d u in g  
Japan, China^ and Eastern Russia, which is called by some Western medicine.

Before coming to any decision regarding the question of a separate educa­
tional system for Unani and Tibbi doctors, it seems to me to be veiy essential 
that good cause should first be shown. To this end I have two alternative 
suggestions to make. One is, that the Government of India should ask the 
Unani and Tibbi medical profession of India to select a small committee of 
their greatest expeits. . This committee should draw up a statement, setting 
forth the principles of Unani and Tibbi medicine, and, at the same time, 
clearly expressing the reasons which compel the exponents of this ancient 
system to demand a separate course of medical education. They should 
further show to what extent the education they desire should differ,' and why 
it should differ, from the medical education now given throughout the rest of 
the world.

My alternative suggestion is, that a Chair for the study of the history of 
Unaiii .and Tibbi systems of medicine should be founded, which would 
include also a scientific study of the remedies utilised in such systems.

If  sufficient evidence can be adduced to convince the scientific world that 
within the compass of all that is known of the Ayurvedic and Tibbi systems, 
there exist advantages in their ti*aining and education hitherto unknown, 
then our present system of medical educatJon must be revised. A separate and 

 ̂ dissimilar system of medical education and ti*aining, apart from treatment, 
is entirely unnecessaiy. All that is valuable and for the good of mankind, 
in whatever system of medicine, should be utilised to heal the sick. This 
brings us to what I  believe to be the crux of the matter. I  do not think that 
the people of India find fault with the system of training given in Govern­
ment and State-aided medical colleges, but I  do think that they wish to 
have the medical pi-actitioners, who are educated in such institutions, taught 
the remedies employed by Unani and Tibbi practitioners, in addition to other 
well-known remedies. Some of our most successful practitioners have already 
adopted this course.

I t  is, therefore, quite feasible that, while the present modern form of 
medical education is retained, the remedies of the indigenous and ancient 
system of Unani and Tibbi medicine should be made available for the use of 
all ‘ qualified medical men.^

To this end it is essential, and here I cordially agree with the Honourable 
Lala Sukhbir Sinha, that a scientific investigation of drugs peculiar to India, 
whose properties are unknown to the world, should now be carried out. This, I  
am glad to say, is being arranged for. The schools of Tropical Medicine and 

' Medical Research are about to be opened, one in Calcutta and one in Bombay, 
and a proposal is on foot to found subsequently a Central Medical R esearch  
Institute for all India. In  these Institutes we propose Chairs 'of pharma­
cologists, with trained staffs for the examination of indigenous drugs. We 
hope to see a thorough investigation made of drugs indigenous to India. The
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results obtained will be published throughout the world, and I  trust may prove 
to be of great benefit to mankind.

Reverting again to medical education, I  am aware that many think tha(; 
Unani and Tibbi practitioners require a cheaper and shorter course of medical 
^ucation than is recjuired for those whose qualifications are registrable in 
India^ and that in consequence they will be cheaper to employ.

This is not so, Sir. The moment Government recognise Unani and Tibbi 
•qualifications, tHey will have to insist on a course of medical training, which 
will be a guarantee that the medical man in question may be en trust^  with 
human life. Unless a medical man is educated and trained sufficiently well 
to be able to make a connect diagnosis, he should not be allowed to use potent 
^rugs, or indeed to advise and treat patients at all. A half educated doctor 
is worse than no doctor.

For these reasons, I am of opinion that there can be only one fonn of 
medical education, and that is the best we can affoi-d, irrespective of the system 
of treatment the doctor msiy ultimately elect to take up, for without accumte 
diagnosis no system of treatment can be safely adopted. All great Govern­
ments are unanimous in this opinion.

I  am opposed therefore to a sepai-ate form of education being given to 
those who wish to pi-actise the treatment favoured by XFnani and Tibbi 
practitioners. I  am also opposed to placing Unani and Tibbi piuctitioners 
in charge of State, or State-aided dispensaries, unless, or until, they have passed 
a  State examination, which will guarantee that they possess such knowle^e of 
th^ human body and its diseases as may be deemed sufficient to waiTant 
<jOvemment entiiisting the cai*e of its subjects to their hands.

The H o n o u r a b l e  M r. E. L. L. HAMl^OND : Sir, as has already been 
1-12 p M 5*ecognised by the Honourable Mover, tbe Resolution proposed

■ * involves an entire reversal of policy, and if, as the Honourable 
Home Member has suggested, our proceedings are to be sent down to Local 
Goveniments for information so that the Ministers may benefit by our advice,
I put it to the Honourable Mover that it is inevitable that the whole of the 
proceedings will go including all the criticisms that have been made, and that 
he should, therefore, in his reply, meet some of those criticisms. He himself 
has impugned the inquiry that was made. He said, if I  remember 
rightly, that it was made by laymen who were ignorant, and if not 
by laymen, then by doctore, who were biassed. Exclude your laymen and exclude 
your doctors, and there would be only the gentleman himself and those 
associated with him who are to be judges of their own cause. For my 
part I  can vouch that the inquiry was conducted in the same sympathetic 
spirit in which Sir Pardey Lukis accepted the Resolution moved in 1916. 
Where any schools or any places of education in the indigenous system 
existed they were visited, the syllabus, the status of lecturei-s, the accommoda­
tion, apparatus and the rest of it were all examined, and the opinions of the 
leading Vaids and Hakims and Kavii-ajes were also sought. From all those 
sources there came a consensus of opinion, showing that what I  might call the 
oilhodox conservatism of the past resents any admixture of modern science 
or any attempt to engraft modem science on the ancient systems. The 
Honourable Mover can tell us whether or not, when these Unani and 
Ayui*vedio schools are started, they would welcome any admixture of modern •*; 
science. That is the first point.
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I'he second is the expense of the proposal. The Honourable Mover has 

^given us no indication of the class of hospital, or the class of medical college 
he would like to. have or of their cost. I can supplement in part this deficiency 
from what occuiTed on Saturday last when the Tibbi College here was opened. 
I  see it was stated then that this college had already cost five lakhs of rupees, 
that there was an income of Rs. 50,000 a year and that still another twenty 
lakhs would be wanted to complete it ! Does the Honourable Mover suggest 
that we should send a message to the Local Governments suggesting that 
expenditure on that scale should be entertained ?

The inquiry also shewed that the main claim advanced, by the Ayurvedic 
and Tibbi systems was their antiquity. The Honourable Mover said ' they 
have withstood the test of centuries \  That, Sir, is perfectly true. Not only 
have they stood the test of centuries, but they have stood still all these 
centuries, and it rather seems to' me that, unless there is to be some advance^ 
it would be a waste of money to start any medical colleges.

The absence of any research connected with these institutions is also 
somewhat marked. Has there been any discovery in these systems, ^uch as, 
for example, the saline treatment of cholera, or anything that would enable us 
to deal with ̂ epidemics ? As far as I  am aware, there is no such discovery.

Then, if one goes further and takes the third proposal, namely, that the 
professors of modern and ancient institutions should gather together on the 
verandah of the mofussil dispensary in friendly rivalry in the relief of human 
Buffering, we come to a very diflBcult pituation. I  believe there is a proverb,
 ̂who shall decide when doctors disagree ?,̂  and I put it to the Honouiuble 
Mover if he found himself in a mofussil dispensaiy, suffering from the pangs 
of toothache, and there he found two practitioners, one ready to use the hateful 
forceps and the other prescribing the application of warm oil on the nape of the 
neck, he might find it difficult to make hie choice, and at any rate both of the

{)ractitioners would be put in an awkward position. I t  seems to me that so 
ong as the claim is one based mainly on antiquity, this Council might just as 
well say to the Local Governments, ' you have got your railway trains. They 

^ 0  not meet all your requirements. They are expensive at present. The 
price of coal is going up. There are large portions of the country which they 
cannot reach. But there is one conveyance which has withstood the test of 
time. I t  is cheap and will go anywhere. I t  is precisely the same to-day as it 
was when Alexander the Great came to Attock. Therefore, do not spend so 
much money on your milway development, but divert it to the bullock cart/

The H o n o u r a b l e  M e . L. S. MEHTA : Sir, may I  b e ^  by congratulating 
1-17 p If General Edwards on the very sympathetic and correct tone which

* ‘ he used in replying to the debate. The use of such sympathy and 
of such a tone is one that 'will lead to our working together in co-operation 
for the good of the country. In the same way, may I  also congratulate the 
Home Member for having spared our feelings by not reading the reports of 
the Local Governments. •

The Honourable Mover Of this Resolution said that he would better 
like to be treated by an Unani Hakim or an Ayurvedic Vaid than by a bad 
doctor. Speaking for myself, Sir, I  beg to say that I  would very much like 
to be treated by a fresh graduate of the present day universities than by any 
of the Hakimfi or Vaids, and that is for the same iWson that was given by
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General Edwards. Here I  know definitely that this man has got tituning for 
five or six years in the science in which I  personally believe,—I mean the- 
people yrh6 have got modern educ^.tion,—while we do not know, at least I  do 
not know for certain, whether the man who comes to me has received sound 
education, whether he is a good Vaid or not. Therefore, I  personally would 
like lo be treated by a fresh graduate from our universities.

At the same time, I  do think that the old Ayurvedic system does 
require to be carefully examined. I  daresay that when General Edwards 
u s ^  the words  ̂Unani and Tibbi^ he meant IJnani and AyuiTedic, because 
XJnani and Tibbi are pi*actically the same, and he wanted to say Unani and 
Ayurvedic, or Ayurvedic and Tibbi. Much ridicule has been tried to be 
thrown on the Ayurvedic system remaining still. If  it has stood still, it has 
been doing good work which has been recognised by the honourable Home 
Member and many medical men.

If  it has not made any progress it is for two reasons. One is, as the 
Honourable Member has said, that the Government have not come forward to 
help it as they ought to have done. The second is probably also one of the 
reasons, that the men themselves thought that the system was so perfect that 
it did not want to have any further research being made. But, {it the present 
time, we cannot stand still; we must move on, because, where there is no 
progress, it means. retrogression. Therefore, I  think it is necessary that 
Government should take steps to have some sort of Ayurvedic and Tibbi 

. education given either in our colleges or start separate schools for the purpose. 
The diflBculty would be in deciding the sort of education to be given. 
General Edwards suggested one alternative, namely, that Government should 
ask learned Hakims or learned Vaidyas to prepare their scheme, tell the 
Government what they want, prepare a syllabus also and then see whether it 
is possible to find money for that purpose. Of course the Provinces will, as 
the Honoumble the Home Member said, have to find it. I t  is a transferred 
subject, and we cannot do it, but we can pass a pious Resolution on this 
subject and then send it on to the Provinces to consider and find the money 
for it.

The most important thing, Sir, however, is about (^), taking measures to 
develop Indian drugs. General Edwards said, I  think, that they are going to 
have two schools, one of Tropical Medicine in Calcutta and a Research 
Institute in Bombay. When a similar question came up before the Bombay 
Provincial Council, the Bombay Government then expressed a very sympathetic 
attitude and said that they were prepared to find money for a Chair for 
making inquiries into the possibilities of the drugs that have been used until 
now by Ayurvedic Vaidyas or Unani Hakims. W hat I  understood General 
Edwards to say is -that along ynth the study of the present advanced anatomy 
and physiology. Ayurvedic medicines should be examined, and an attempt 
should be mfSe to see how far that can be used in place of English drugs or 
drugs imported from England. In this connection I want to dissociate myself 
from the remark made by the Honoumble Mover :who said that possibly this 
system was inaugurated to help chemists in other countries. I think that is 
a charge that is not at all fair to Government. But I do want that we 
should be able, either with the help of research institutes or with the help of 
chemical departments, to manufacture medicines from in^genous materids in 
this country. That will go a long way to help the solution of the problem 
v̂hic'h is that the masses, 90 per cent, of the people who live in the villages, do
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not get any medical help. If  we are going to help them, if we are going to 
face the problem, in the correct way we must train up men who will not charge 
^  high fees as the present day medical men, whose education will not cost so 
much as the education of the present day medical students costs, and who will 
go into the villages to help the poorer people.

When this Resolution first came to me, I wondered why it was admitted 
h j  you, Sir. I  thought, Sir, it would not be admitted because it was a 
Provincial concern and one more for the Provinces, but, when it was admitted, 
I  thought the idea was that you, Sir, wanted this Kesolution to be discussed in 
the Council of State and then, perhaps, without any vote being taken, it might 
be passed to the Provincial Governments for their opinion.

With these remarks, and with the assumnce given by the Honourable the 
Home Member, I hope the Honoui-able Mover will see his way to withdraw 
iiis Resolution and allow all the proceedings to be sent to the provincial 
Governments.

The H o n o u e a d l b  t h e  PRESIDEN T : I should like to point out to the 
Honourable Member, with reference to what he said, that the power of 
•disallowing a Resolution on the ground that it is * not primarily the concern 
of the Governor General in Council is not vested in me. *

The HoNOUttiBLE Sm UMAR HAYAT K H A N : I will begin with 
1 26 p M Î ®r*5ian poetry, which, if translated, runs as follo\^s : —

‘ The Angel of Death went to God. He said “ Either tell me to do Bomething else or tell 
the Hakim to do some other job, because whenever I go to take the life of a man, I find 
that the Hakim has killed him befoi-e I i*each ’

This Hakim was asked  ̂ Have you ever treated a man  ̂? He said  ̂Well, 
^o and see the graveyards; all these new additions are mine ^

However, Sir, since the ignorant public for a long time to come has to 
Beek the aid of Hakims, it is much better that their system should be brought 
up to date by teaching them something new, and for that purpose I  would 
support the suggestion that the Provincial Governments should spend some 
money to bring them up to date in medicine and science.

The H onoituable  Mr. G. S. KHAPARDE : I  think myself, Sir, that this 
Resolution has been to some extent misunderstood. I  do not

* think the Honourable Member intended that this should be in
substitution for European medicine that is being administered now. He 
meant it to be supplementary and supplementary for this purpose 
that, notwithstanding the initial character of this Ayurvedic medicine 
and perhaps even what is called the unscientific character of it, I  find 
in this twentieth century in my own family that I had the aid of 
nine very highly paid doctors—it cost me a good deal—and they said that 
my daughter-in-law^s case wa.s hopeless and that she was very near 
lier death. Then I put her into the hands of an Indian Hakim and he cured 
her, and she is there in my family now. So that, whatever the scientific 
Teasons may be, whatever the theories may be, many poor patients given up by 
European practitioners are cured by Indian physicians. If  that is so, and I 
am satisfied that it is so, then it stands to reason that this Indian system 
should be investigated and should be systematically studied. I t  is systemati- 

xjally studied in its own wav, but the modern world requires it to be ^udied in 
a  different way. The modem world believes a great deal in chemistry, but
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i;hey forget that in analysing elements some of the elements escape and the 
analysers axe not able to Reproduce them ; the test of it being that they cannot 
reproduce iiie weight, I  give them a substance to analyse, and I  say repro­
duce that substance. They cannot reproduce it for me except in the case of 
water and a few other small things. That means that the analysis is incom­
plete and that many of the substances have escaped and they cannot be brought 
^back again to form the original substance. That being so, I  do not propose to 
go into the scientific aspect of it much, but the practical part of it is what I  
know by personal experience. I  know that my daughter-in-law, whose case 
was pronounced hopeless by ten of the most eminent medical practitioners in 
Bombay, by M. Ds., by P. R. C. Ss. and everything else, was cured by an 
Indian physician.

Another fact which I  wish to bring to notice and on which I  believe some 
stress ought to be laid is this. I t  has been said that this is a Provincial 
subject and also a transferred subject and, therefore, a subject not fit to come 
in here. I  humbly submit that this is not the right view to take. I t  is an 
important subject. I t  has twice, as the learned Mover pointed out, run 
the gauntlet of being discussed in the Provincial Councils, and it has also been 
discussed here. Therefore, it is all right that it should come here as well as 
go there.

Its being entertained here does not prevent its being discussed in the 
Provinces; nor does its being discussed in the Provinces prevent it from being 
discussed here. I t  is a geneml policy that we want to lay down here, and a

• good policy would be that along with these allopathic dispensaries that ate main­
tained by the Government, we might maintain* a few Ayurvedic dispensaries 
also. In addition to Poona, we liave in Ammoti tried to start one, and it is 
prospering. At Ellichpur there is another which also prospers, and probably 
there are many other places unknown to me where these dispensaries 
are doing well. And I  believe, if I  remember aright, that there 
was a good deal of newspaper discussion in Bombay at one time as 
to whether the MunicipaUties have the power to support Ayurvedic 
medicine. They questioned the legality of spending money on Ayurvedic 
medicine, and then I believe the conclusion reached was that it was a matter 
which they had to refer to the Local Government. Each Municipality, if it 
wanted to support Ayurvedic dispensaries, had to apply to the Local Govern­
ment for permission to do so and with permission of the Local Government it 
could do it. But that is a legal matter with which I  do not feel concerned now. 
W hat I  am concerned with is, that I do not think the Honourable Mover means 
that this should be in substitution. W hat he means is that alongside of these 
dispensaries which are maintained at considerable expense some money ~ may 
be set apart for investigating indigenous medicine also, and for proving its 
efficacy by actually curing patients. There is, I believe, one nan  in Calcutta— 
I  met him there—who cures diseases which have been pronounced to be in- 
cui’aible by Western medicine. He has set up there and he prospers. So there 
is a great deal to be said for this indigenous medicine. Nothing is bad merely 
because it is ancient, just as nothing is good merely because it is new. New 
and old have to be put together, to be examined carefully, and the best of both 
has to be taken. Ayurv^ic medicine may be very old, but that does not 
matter. The circumstance of its being ancient does not make it bad. That 
which is good in it deserves to survive, and in the interests of humanity, I  think it 
necessary that it should survive, and in order that it may survive it must be taught 
and practised and demonstrations allowed to be made in the dispensaries and
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hospitals that are maintained by the Government. That is the pointy I  believe^ 
of this Resolution, and that is the point which 1 suppoi*t heartily. 1 Mm 
entirely in agreement with the Honourable Mover on that point. W ith regal'd 
to these old things thereJs something like what may be ea>Ued intellectual 
bias and, oftentimes people who have studied one science and gone on one line 
generally, are unwilling to examine impartially the claims of rival or older 
sciences and systems. Therefore I  submit that we should rise superior to this 
prejudice and allow—we do not of course want to lay down the law for 
anybody, we only recommend a p o l i^ ; and we might send out as a recom* 
mendation to the Provinces that whenever possible and wherever they can da 
so, they should along with these Enghsh medicines tiy  indigenous medicines 
also and put facilities in the way of their being administered and pronounced 
upon.

W ith these woi-ds, Sir, I  heartily support the Resolution that has been 
moved by my Honourable friend.

The H o n o u iia ble  LALA SUKHBIR SINHA : Sir, some Honourable 
1 34 p M Members have said that there is nothing scientific in these two
* * * sj'stems of medicine. I  beg to point out to them that up to this

time no scientific investigation has been made into them, and therefore it is 
not right to say that there is nothing in them scientific. That is the reason, 
why I strongly recommend to the Govemment to take some pmctical steps for 
their development. I  admit that they are not up to date. I admit that they^ 
are not developed; that they have not developed as they ought to have. But 
all this. Sir, is due to the lack of attention on the part of the Govemment 
and to the people also. Of course, as I said before, the people have come 

‘‘forward and they are taking steps to develop these two systems of indigenous 
ibedicine at the present time. But until and unless Government comes 
forward, I  do not think that the unaided efforts of thelpeople will be able to 
compete with the Allopathic system on whith Govemment spends so much 
money.

The Honourable Mr. Sethna has said in his speech that Homeopathy also 
must daim the same help from the Govemment. But I  beg to point out to him 
that it is not an indigenous system, and my Resolution deals only with indigen­
ous systems and not with foreign systems. As regards the co-operation of 
Doctors with these Hakims and Vaidyas, I  would point out that under the 
Medical Practitioners Act it has been laid down that no Allopathic doctor has a 
right to co-operate with them, and if he does so, his name will be struck off the 
register. When this matter was under consideration in the United Provinces 
Council, a committee was appointed, some members of which pointed out that 
it was not ri^ht,*and these Hakims and Vaidyas were excluded from the oper­
ation of the Act. B utin  other Provinces the Act still applies and if any 
Allopathic doctor associates himself with one of them his name is liable to be 
stmck off the register.

I  quite agree with my Honoumble friend Major General Edwards that some* 
investigation has been made with regard to Indian di*ugs and-some of them 
have been adopted in the materia medica. But, Sir, the question is about 
medical education. I f  you have some system of medical education for these 
Hakims and Vaidyas, then they will be able to make their own enquiries and 
investigations.  ̂I t  is not enough that investigations may be made in to  these
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drugB by doctors who take of them as much as they like and find nothing 
good in them / I t  is also necessary that the Hakims and Yaidyas may 
have proper education and be able to make researches themselves into the 
nature of these drugs and render them up to date.

The Honourable Mr. Hammond has remarked that the last investigation 
was made in 1919 on the acceptance of the Resolution of Mir Asad AU, and 
the Government were not in favour of the development of these indigenous 
i^rtems. But, Sir, I  may point out that that investigation was made through 
the police. Well, I  may ask what right the police have to make such an inves- 

, tigation ? When laymen have no right to investigate into a matter as 
this, the police is by no means competent for that. The right course would 
have been, as I  pointed out to the United Provinces Government at that time, 
to appoint a competent commission for inquiring into it, and then something 
good might have been found out. But the investigation was made 
confidentially without giving any information to any pubh'c men to conie 
forward. I t  was made by the police and by Civil and A ssist^t Surgeons who 
were biassed against the system. The result was that the Local Governments 
reported to the Government of India that there was nothing in these indigen­
ous systems to take and it was not worth while to sj^nd a n y  public money 
on them. Therefore, Sir, without going into the various opmions on these 
i^stems, I  would point out very strongly to this Council that public opinion is 
greatly in their favour . , .

• The H o n o u r a b l e  th e  PRESIDENT : The Honourable Member is re­
plying. He will confine himself to the criticisms which have been made on 
nis Resolution in his reply. He must not re-argue his case ; he has already 
spoken once.

The H o n o u r a b l e  LALA SUKHBIR SIN HA : I  only want to point 
out this fact that much of public opinion is in favour of the course I  suggest. 
I t  is also a fact that 90 j>er cent, of the population are treated by these 
^stems. I t  is also a fact that very little money is spent now by the 
Government on these systems, and therefore I  request this Council to accept 
this Resolution. I t  is not an order or an instmction to the Ministers ; it is 
only a recommendation to the Local Governments of the desirability of having 
Ayurvedic and Tibbi Medical College in their Provinces and of taking measures 
to develop Indian d i ^ s  and appointing Vaids and Hakims in every dispensary 
to treat patien,ts by indigenous methods. The Resolution is clearly wordea. 
There is no instruction or direction in it to the Local Governments ; it is only 
a recommendation by this Coimcil to consider th e , desirability of developing 
these systems. Therefore, I  appeal to this Council to accept tne Resolution.

The H o n o u r a b le  S i r  W ILLIA M  V IN C E N T : I  only wish to say this, 
1.4,1 p M ^  ^ recommendation of this Council, we have no

‘ ’ objection to foi-ward the proceedings of this debate to the Local 
Governments. I t  is the recommendation by the executive Government of 
India, by the Governor General in Council, to make certain proposals to the 
Local Governments that I  object to. I  h av e  no objection if the Honourable 
Mover would like us to forward the recommendation of this Council. 
We are quite prepared to do this, but we are not prepared as an executive 
Governn^ent to take the line that we are entitled to direct the Provincial 
Governments on the matter. This Council can only recommend to the
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«xecatiye OoTemment of India to take oedain action and the exeoatiTe 
Government of India are not prepared, and I hope this Council will still not ask 
them, to exercise undae interference with the Provincial Governments. We 
are quite prepared to forward the proceedings of this Council to Local Govern* 
ments for such action as they think fit, bat as an executive Government it is 
beyond our duty and beyond our power to interfere in a matter of this kind.

The H o n o u e a b le  the PRESIDENT; Before I put the question will 
the Honourable Mover say if he wishes to add the woi^ ‘as far as practi­
cable'?

The H o n o u r a b le  L a l a  SUKHBIR SINHA : Yes, Sir, I would like to 
add them at the end of sub-clause («).

The H o n o u r a b le  the PRESIDENT : The question is that the Resolutioa, 
as amended, reproduced below, be adopted:—

‘ This Councfl recommends to the Governor General in Council to recommend to ereiy 
Provincial Government the desirability of (a) having an Ayurvedic and Tibbi Medical 
College in their Provinces, (6) taking measures to develop Indian drugs, and (c) appointing 
Yaidyas and HakimB in every dispenBary to treat patients by indigenous methods as far as 
practicable,* , ,

AYES.—11.

Abdul Majid Nawab, M.
Keshava Prasad Singh, Maharaja 
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Khaparde, Mr. G. S.
Maricair, Mr. A.
Moti Chand, Eaja.

Nandy, Maharaja Sir M. C.
Nayudu, Mr. Y* R.
Rameshwara Singh, Maharajadhiraja Sir. 
Eampal Singh, Kaja Sir.
Earn Saran Das, Mr.
Sukhbir Sinha, Lala.

N O E S.-82 .

Acharjya Chaudhuri, Maharaja S. K. 
Altaf Ali.
Amin-ul-Islam, Khan Bahadur. 
Bahram Khan, Nawab Sir.
Barron, Mr. C. A.
Bhurgri, Mr. G. M. K.
Cook, Mr. E. M.
Dadabhoy, Sir M. B.
Edwards, Major-General W. R, 
Elliott, Lieut.-Colonel A. C.
Froom, Mr. A. H.
Hammond, Mr. E. L.
Hamam Singh, Raja Sir.
Jha, Dr. Mahamahopadhayaya. 
Jogindra Singh, Sardar.
Kale, Mr. W. G.

Lloyd, Mr. E. S.
Po Bye, Maung.
Riehey, Mr. J . A.
Roy, Raja P. N.
Sameldas Mehta, Mr. L.
Sarma, Mr. B. N .
Sastri, Mr. S.
Seddon, Mr. C. N.
Sethna, Mr. P. C.
Shafi, Mr. M, M.
Smith, Mr. H. M.

^Umar H ^ t  Khan, Colonel Sir. 
Y inc^t, Sir W.
Wacha, Sir D.
Zahir-ud-din, Saiyid.
Zulfikar Ali Khan, Sir.

The Resolution was rejected.

The Council adjourned till 2-45 p .m . in the ^temoon.

The Council re-assembled at fifteen minutes to three of the clock. The 
Hon^ui’able the President in the Chair.



The H o m o u s a b le  t h e  PRESIDENT: Before I call on the next Honourable 
Member to move hie Besolution, I should like to draw the attention of 
H o n o u rab le  Members to the fact that we havê a lengthy Agenda which w» 
hope to finish this evening.

EXPOET OF MCE. 131

RESOLUTION ME EXPORT OF RICE.
The H o n o u e a b le  Me. MARICAIR : I beg to move the Resolution

„ .. that stands in my name :
P.M.

‘ This Council recommends to the Governor General in Council that the restrictions 
imposed on the Qxport of rice from India to Ceylon and the Straits Settlements be removed 
forthwith.’

In doing so, I  wish to make a few observations. This is a matter that 
affects a large number of British Indian subjects who are domiciled in the 
Colonies of Ceylon and the Straits Settlements. They have been habituated 
to eating boiled rice grown in India and which was allowed to be shipped to 
these Colonies freely. Since the restriction imposed by Government on the ship­
ment of rice for the last two years Indians in these Colonies have undergone 
a great deal of suffering by eating Burma rice and other inferior kinds of rice. 
As a matter of fact they have had a great deal of difficulty in getting a 
sufficient quantity even of this inferior rice. Sevetal of them have starved 
and died. Well, Sir, they have experienced enough of troubles for the last 
two years when the Government imposed such restrictions on the shipment 
of rice on account of failure of crops in India, Now that normal conditions 
prevail and a surplus of grain is available, I  do not see any reason why there 
should be any restriction of shipment at all. I  may mention for the 
information of the Honourable Members of this Council that the Government of 
India have recently removed the restriction on importation of rice from Burma, 
and merchants have consigned a large quantity of rice to all ports throughout 
India, and I may add that a large stock of that rice is lying undisposed in all 
the ports. This clearly shows that India has a large and surplus quantity 
than is required for its own consumption. I  am not unmindful of the fa<^ 
that the Government of India have recently issued a Press Communique 
to allow shipment of 15,000 tons of rice to Ceylon from the Ports of 
Negapatam, Tuticorin and Dhanushkodi during the quarter ending 81st 
March, 1921. The shipment of rice and the selection of shippers were 
left with ~ the Ceylon Government, and that Government have not 
done anything in the matter until the beginning of February and I  
may say that no shipment whatever has yet been m ^ e  as the Govern* 
ment of Ceylon have only recently issued permits. I  m ^  further mention, 
for the information of the Honourable Members of this Council, that the 
Government of India have taken the responsibility of importing rice from Burma 
and selling it in foreign countries for a nigh price. I  do not know 
whether the Government of India or any Loc^ Government are justified 
in thus interfering with the trade of the country which is open to all 
inerchants. This is the position so far as Ceylon is concerned.

Now I  shall go into the question of Indian subjects domiciled in the 
Straits Settlements and the Federated Malay States. The situation here is 
BO grave that no concession whatever has been allowed in this part of the 
country, I  have been getting several representations from the p^ple of this
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ooiHitry with a view to help them in supplying them with the boiled rice they 
have b ^ n  usually getting from India. My endeavours in this direction witn 
the Local Government have proved a failure. Now, Sir, I  have been given an 
opportunity to represent the grievances of the commercial public before this 
Council. I t  is all well and good for Government to restrict exportation of rice 
out of India when India itse5 is wanting rice for its own consumption. I  do n(Tt 
see any reason why any restrictions should be imposed when India has a surplus 
to spare. To prove my statements, I' beg to be permitted to read the two 
telegrams I  received from the President, Import Grain Merchants^ Associ­
ation, Karachi, and rice merchants and zamindars of Sind and a letter received 
from the Rice Merchants of Calcutta. The telegram from the President, 
Import Grain Merchants^ Association read thus:—

* M j Association most humbly pray for immediate abolition of restrictions on export 
of rice to Ceylon, Zanzibar, East Arrica and all other Persian Gulf Ports in view of normal 
conditions prev;ailing and prices fallen all round. The present allotment system has hit hard 
on poor farmers, cultivators, zemindars and stockholders; since our Deputation at Simla last 
A n ^ s t  old rice heavy stocks lying undisposed and decaying; pray very careful consider­
ation of all matters and absolute freedom of rice export as bind suffering very heavily.' .

- 0

■ The next telegram from the zemindars and rice merchants of Sind, 
Larkana, reads thus • . •

The H onourable the PRESID EN T : Could not the Honourable* 
Member state the substance of the telegram ? That will shorten the matter.

The H onourable M r . M ARICAIR : There was a similar telegram which 
I  received and the Council will be interested to hear what it says.

 ̂Fifty thousand tons lying undisposed and rotting; new crops abundant^ 
and so on.

I  presume Honourable Members of this Council have received a similar 
letter to the one which I  have received referring to the relaxation of restric­
tions.

The Honourable Members of this Council are well aware that the Govern­
ment of India have created the offices of Director of Civil Supplies in all the 
important Provinces, and I  haye had the honour of being one of the members 
of the Committee in Madius. When the question regarding the relaxation of 
testriction on export of rice was brought to the notice of the Committee last 
year, it was I  who opposed the proposition as it was not the proper time for us 
to take such action when the import of Burma rice was not allowed freely. 
Now, Sir, as the import of Bm’ma rice is allowed freely and that a large 
stock is available in India, I  took the liberty of bringing this Resolution before 
this Council, appealing on behalf of several thousands of Indian subjects 
under His Majesty^s Indian Government, domiciled in those Colonies. Perhaps 
it may be said that there is no representation made by any foreign Governments 
as was done by the Ceylon Government. I  may say that ^ e  foreign 
Governments are not so much interested in Indian subjects as we are. FinaUy, 
I  may mention that if the Government still insist upon the retention of the 
rertriction^ it will not only be a great hardship to the Indian people domiciled 
in those parts, but i i  will also be a serious loss to the various classes of people
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in  India. I t  will be a loss to the cultivators ; it will be a loss to the labourers; 
i t  will be a loss to the mill-ewners who have invested millions of rupees in 
erecting the rice mills-in various ^ r t s  of India. I t  will be a loss to the boat 
owners; it will be a loss to the ship owners; and on the whole it will be a loss 
to the commercial public. W hy should the Government be the cause of all these 
losses? W hy should the Government stand in the way of people having their 
•own free trade ? As a matter of fact the Government in their Communique 
issued in the year 1918 establishing Ship Building Committees in all the 
Provincial Governments I  had the honour of being one of the members of the 
Committee in Madms. The Committee induced in various ways private 
jpersons to build more ships and accordingly a large number of sailing ships 
was built by merchants relying upon the Government's support. At this 
stage the Director of Civil Supplies came in the way by issuing an order that 
no rice should be brought by sailing ships from Burma to India except by 
steamers. This order of prohibition has caused a great commotion among the 
merchants and ship owners and put them to a serious loss. I  may say in one 
word that all these losses are due to the creation of the oflSces of the Director 
of Civil Supplies and his orders prohibiting the export and import of rice, etc. 
Under these circumstances, it is highHime, Sir, that the Government should 
remove these obstacles and allow India to take up its own free ti*ade. W ith 
these few remarks I commend my Resolution for the acceptjince of the 
Government,

. The H onourable the PRESIDEN T : I  think it would be convenient to 
Honourable Members, in considering this Resohition, if I  caU upon the 
Honourable Mr. Chettiyar to move the amendment which stands in his name.

The H onourable M r . A. CHETTIYAR : Sir, I  beg to move an 
amendment to the Resolution just now moved by my Honourable

- P-M* Friend Mr. Marieair. The amendment that stands in my name 
runs th u s :—

‘ That for the words from * India ’ to the end of the Resolution the following be 
substituted:— ,

‘ South India to the Straits Settlements and the Federated Malay States be relaxed so 
as to allow of an export of 15,000 tons per quarter to the Straits Settlements and the Federa­
ted Malay States. *

The object, in controlling foodstuffs, is to help the poor of the country by 
keeping as much home-grown produce as would suffice for its needs. But 
interference with the right of the agriculturist to reap the profits of his trade is 
4;olerated only in times of famine. This interference, however slight and 
however small it might be, would not be desirable and public confidence would 
be lost if a'temporary measure is to be continued without end. I  may here be 
permitted to read an extract from Dr. Gilbert Slater, Professor of Indian 
Economics of the Madras University. He says : —

‘ It is right Government should prohibit export when there is famine, but crops were 
good last year, and pronuse pretty well on the whole for this year. High prices are much 
more due to increase in the quantity of money circulating than to deficiency of grain. I  
believe it is a fa ta l  policy for India to prevent export in normal non-famine years. Grain 
will not be produced unless it is wanted, and the efpect of stopping export is to diminish 
production in good years, so that when a bad year comes the country is starved.

But, by peiTOitting export Government encourage production of sui-plus quantity, so 
that if the crop fails there is a margin; further, the money and puwhasing power the country 

; gains by exporting in good years is available for bad years.*
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The Honoui-able the Revenue Member the other day informed this 

Council that the present conditions would not permit the Government to- 
remove the restrictions; and I  think the Honourable Member based the  
statement on facts and figures. I  therefore take his authority for it. I  am 
not here to ask you to vote for the wholesale removal of restrictions on 
exports of rice from this country. All that I  want is a licensed export of a 
Bmall quantity of rice for the consumption of our own people, Indians i-esident 
in the neighbouring countiies and from an area where there is no sign of 
famine nor prices high. This year I  must say, is not bad. Prices have not 
8oai*ed high as we feared they might. In the Tanjore district in Southern 
India the price of paddy mnges according to the latest information from 
Rs. 2-6 to Rs. 2-lfr per kalam, which works out to Rs. 5 to Rs. 6 a maund. 
Even at this price the complaint is that there are no buyers and stocks 
might remain unsold.

That there is a surplus of rice in the Madras Presidency or at least in the 
south of Madras is also proved by the fact that the Government of India have 
a few weeks ago perm itt^ the export of lli,000 tons of rice to Ceylon for 
this quaiter. Ceylon is only one of the many countries in the East to which 
Indians emigrate in large numbers. Perhaps as popular, if not more, are the 
Federated Malay States and the Straits Settlements.

There are about 3,00,000 Indians in those coiuitries and most of them 
happen to be South Indians. Accustomcd to South Indian rice in early life 
they are longing for it. Sir, in South India there is a curious situation. The 
price is low, the demand is ver>̂  little. As the Honourable the Mover of the 
Resolution has just now point^ out, there arc about two to three hundred rice 
mills in that district alone. Practically all of them are idle. Yet the export 
is not peimitted. Across the seas there is a dearth of rice. The demand 
is high. The people are looking foi*ward—our own people there are looking 
forwaixi to the export of rice from their home land. After all, the demand 
is not for much and yet even a licensed export is not permitted. Ceylon has 
been gi;anted its needs. The inter-provincial restrictions have been with­
drawn. In  spite of all these the price in South India has not gone high, and 
therefore it may be taken that the grant of justice to Indians in the.Federated 
Malay States and the Straits Settlements by allowing an export of 15,000 
tons *per quarter would not at all enhance the price. We may perhaps be 
told here that this is the first time the Government of India hear of the demand 
for South Indian rice from those countries. I t  is because of the discreet 
silence of the Indians there, who know that one reason or another—war this 
time, insufficient production a second time, want of shipping facilities a third 
time—has withhdd from them their supplies. Their wisdom which prevented 
them from being noisy in times of war and famine must not earn them th e ’ 
penalty of a permanent stoppage of supplies from their own countiy. They 
shall be told that the non-noisy child also shall get its share by their being 
granted their quota of the Indian produce. I f  petitions were wanted, I  
guarantee the Government a large number of them every month. Before we- 
are flooded with petitions, it is best that their needs are supplied.

W ith these words, Sir, I  would urge upon this Council the necessity tO'
- e x p o r t at least 16,000 tons of rice per Quarter to serve the bare needs of the- 

Indian population in the Federatea Malay States and the Straits Settlements,
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The H okoubable Mr. E. J. HO LBERTON: Sir, I  feel sure that like 
8-10 p M myself, all of us present here will have been moved by the urgent 

‘ * call for help from Madras. We have heard of mills being shut 
down and a starving populace in spite of the surplus rice, and I  must confess 
that on the face of it, their case seems a very good one, and I  should like to 
support it. But, on the other liand, we ought to remember that the system of 
export from Madras must be settled by the Government in con^deration of 
the whole scheme bf control. Foo^ control came to us as one of the many 
evils of the war, and it has remained with us as one of its aftermaths. Until 
it is possible for us to get rid of control altogether, we cannot look upon the 
case of one Province without considering the case of the whole of India. In 
the definition I  must definitely include Burma. In making the new control 
settlement for the Province of Burma, free export was allowed to India and 
expoii; was allowed to other places under licence. But a condition of it is 
that an amount of 1,100,000 tons of Burma rice is definitely reserved for India. 
Now, either it is necessary that tliis amount of Burma rice should be reserved 
for India or it is not. If  it is necessary, if, that is to say, the whole quantity 
of rice available in India for India is not suflicient for their needs, then Burma 
is perfectly willing and anxious to say not one single word against this reserve. 
If, on the other hand, as we are now told, there is a glut of rice in Madras, if 
there is any amount to be exported, then it seems imnecessary that there should 
be any sort of control still retained over the Burma rice crop, and a perfectly 
free leave should be given to the Burma rice miller and exporter to send his

• gi-ain wherever he pleases. Therefore, Sir, if I  am to support this Resolution 
to the full, I  should desire to hear from the Member in charge whether he is 
prepared to couple it with a release of Burma from her obligation to hold
1,100,000 tons of rice at the disposal of India during the present year.

As an alternative to this. Sir, as we are perfectly well aware that the fact of 
the case is that the Ceylon and the Straits coolie likes par-boiled rice in 
preference to other sorts, for reasons which are perfectly well known to every­
body connected with the rice ti*ade or the planting industry, and as we are 
also aware that in the past this requirement was very largely fulfilled from 
Madras, it would not, I  am sure, be the desire of Burma to stand in the way 
of the supplv at all events of a quantity of par-boiled rice from Southern 
India.* If, therefore, the Resolution could be so amended as to limit it to 
such quantities of par-boiled rice as are consumed on the plantations in the 
Straits or in Ceylon, again I should have no objection. But I  find myself 
unable to accept the Resolution exactly ̂ s it stands, and I  hope we shall be 
able to get from the Honourable Member in charge some idea as to whether 
he is able to recede from the position at present taken up by Government that 
the embargo on the export of rice is definitely not to be removed, and whether 
he is prepared to accept either of the changes which I  have indicated, namely, 
either that the export from Madras shall allowed freely in consideration of 
Burma^s obligation being cancelled, or that the export from Madras should be 
limited to the qualities of par-boiled rice which the coolie community in the 
Straits and Ceylon have been accustomed to get from Madras.

The H onoubablb the PRESIDENT : Does the Honourable Member wish 
to put forward a formal amendment ?

The^ H onoueable M r. E. J. HOLBERTON : No, Sir, not at this: 
moment.
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The H onotoable Rao Bahadxje B. N. SARMA : Sir, if I  intervene at this
o stage to explain the position of the Government with regard to

P.M* Resolution, it is in the hope that further discussion on
an elaborate scale may be rendered unnecessary by giving the Council an 
idea as to what the dimculties of the Government of India have been during 
the last few months in connection with this rice question, and why they haye 
.not been able to remove all restrictions on exports. ^

I  may assure the Honourable Member who has moved this Resolution th a t 
the Government of India are perfectly at one with him that the true interests 
of the country would be served by releasing and relaxing all restrictions on 
free trade with regard to foodstuffs at the earliest possible date. We realise 
much more than anybody else can realise, that if we cpntinue these restrictions 
upon exports indefinitely there would be a danger that the margin which at 
present is already very narrow and very small—the margin of production over 
consumption in India may be still further narrowed by driving agricultiuists 
to grow crops—productive commercial crops, instead of food crops. We know 
th a t. We realise also that no Government machine^ can ever advance the 
interests of the country by tinkering with trade. We realise also that the 
country is losing a large amount of mobilised capital which might have come 
into it if only India and Burma were in a position to export to foreign countries 
foodstuffs in the same manner as they were able to do before the war. Well, 
I  may assure Honouiuble Members and the outside public that, if the 
Government have not been able to relax restrictions in the manner desired 
by the Honourable Mover, it is because they have felt it to be their duty to 
protect the consumer as well as the manufacturer ; that it would be wise to be 
cautious at the present moment, and not to release restrictions which have 
worked commi-atively well during the last two years, until they know exactly 
that the foodstuffs position is much better than they apprehend it is likely to 
be during the next few months.

- There is a good deal of misconception outside that the Government are free 
traders for the benefit of other countries, which cei-tainly is not the case that a 
policy of restrictions on exports is a wise policy and that, therefore, the 
Government ought to be supported to the fullest extent possible if they should 
conserve sto(5ks in India for the benefit of the consumer. I  know that there is 
that feeling, but it is not because wc consult that feeling that we have been 
compelled to resort to these restrictions, • but because the information at our 
disposal, which we hope may prove incon*ect but which we have no reason to 
believe to be incorrect, shows that the food position is not what it has been 
depicted to be by the Honourable Mr. Maricair. The whole of his speech and 
the speech of the Honourable Mover of the amendment proceed upon the 
assumption that India has enough for herself and to spare for foreign countries, 
that there are huge stocks here w aiting  export and that, therefore, it is mean­
ingless to continue restrictions which might have been for the benefit of the 
consumer and the general public at a tinae when there was scarcity, when there 
was famine • • . •

The H onourable Me, MARICAIR rose to a  point of order.

The H onoueable the PR E SID E N T : The Honourable Member- must 
confine himself to a personal explanation. Is it a  personal explanation ?
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The H onourable Me. MARICAIR : Yes; I  refer onlv to the districts 
: south of Madras. I  confine myself to the southern districts ot Madras.

The H onourable M r. B. N. SARMA : I  shall deal with that. I  am g\sAU> 
be told that the Honourable Member does not include in his general optimistic 
survey the whole of India. These proposals proceed upon the assumption that 
there is enough food in the country, and that, therefore, there is no reason for 

. any anxiety whatsoever, and that these restrictions are meaningless. On the other 
hand, Honourable Members will find from a reference to the forecast reports 
which have been published from time to time that the picture is by no means so 
rosy. Prior to 1918-19 the Government of India did follow a policy that 
famine or no famine, there should be no restriction upon trade. In  1918-19, 
the Government, owing to abnormal conditions outside India, were obliged to 
intervene and pl^ed restrictions upon the free export of foodstufEs including 
rice, and the event proved that they were wise and that they did not take that 
step lightly or too soon owing to the world conditions outside and the unfortu- 
nfcbte perioQ of acute distress which prevailed all over India in 1918-19. In  
1919-20, the Government of India tried their level best to see as to whether they 
could reveit to the condition prior to 1918, and slowly and gradiially removed 
restriction after restriction, until the only restriction that is now placed upon 
free ti-ade is that Ii^dia should be permitted to expprt certain quantities to 
countries which have been relying upon her and to the extent which has been 
permitted in the past, that Burma should be permitted to export to India as well 
as to outside countries her surplus, with this proviso that Burma should con­
serve for India, if she should need it, one million and one hundred thousand 
tons, and with this further proviso tliat the Government would intervene and 
impose restrictions if, unfoiiunately, it should prove that the prices rise much 
higher than at a lixed definite level, but that the Government were not other­
wise going to interfere with the trade and indeed would not interfere with it 
further except subject to the conditions annoimced in the Press Commimiqu6 
issued on the subject. >

You will naturally ask me why these restrictions either ? The answer is simple. 
In  1920 notwithstanding a very good crop in 1919-20, and the prohibition of 
exports except to a limited extent India imported 800,000 or a million 
tons from Burma. We inquired as to whether the conservation of foodstuffs 
which was our immediate object was accomplished. We had no satisfactory 
answer on that point from the Local Governments, and the fact that imports 
from Bm*ma were necessary throughout the whole of last year to the extent 
I  have mentioned made us hesitate as to whether our policy of conserving 
foodstuffs for the benefit of this country has been fulfilled in the manner we 
desired. Well, assuming that there was no conservation of stocks with another 
good season we might still have reverted to our established policy of not interfer­
ing with trade. But what has happened? Unfortunately for the country the 
monsoon stopped at a very early date. Several Provinces have reported to ms 
acute distress j scarcity and famine have been declared in some. We asked 
the Local Governments to give us reports as what, according to their esti­
mate, was likely to be the outturn of the rice crop during the year 1920-21. 
I  do not wish to be an alarmist, and I  sincerely tnist that the foreca^ made 
errs on the side of being extremely conservative. But on the position as it 
was nut to us, there was no alternative but to apprehend that the outturn of 
foo^Muffs and of rice during 1920-21 may be far from sufficient for 
the needs of the people during the coming year. *The average for the
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five years ending with 1917-18 was roughly 27*6 million tons. In  1919-20^ 
we had a good crop, as I  told you, and it was SO million tons; and our 
forecasts for 1920-21 do not exceed 24*9 million tons. That will show that 
far from there being any surplus in the country for export, if this should 
unfortunately prove to be a correct estimate, we shall be far short of the 
necessary supplies for the country. That was the reason why we had to 
conserve the Burma stock for the sake of India. We found that on an 
average in a bad year India imported, from Burma more than a million tons. 
Therefore we felt that it would be wise not to exceed that limit, but to conserve 
that 1,100,000 tons for the benefit of India and to perm it. Burma, which 
always produces a surplus, to export to any country it likes one million tons. 
"Well, Sir, that is our justification for continuing the embargo on the export 
of rice from India. I f  we prevent Burma from selling her rice to any 
country she pleases because we fear that the stocks in India are not super- 
abimdant and may not be sufficient and the more so if unfortunately we should 
have another bad year, what justification is there for the Government to 
permit India to export to foreign countries for the benefit of her manufacturers 
or farmers ? There is absolutely none, and consequently we were driven to the 
conclusion that if we conserved the rice stocks from Burma for the benefit of 
India, there was no justification for India to export her stocks, if any, to 
outside countries freely. But we did make an exception in the case of those 
countries which had an Indian i>opulation, and we Iiave not prohibited the 
usual quantities which have been rationed in the past to those countries. We 
did more. The Ceylon Government represented to us that if they were 
compelled to buy only from Burma there might be various difficulties and that 
they should be permitted to buy from Madras also. The Madms Govern­
ment also were anxious to help Tanjore merchants and manufacturers and 
riee-millers, and have represented to us that with safety some stocks might 
be allowed to go from Southern India.

The Ceylon Government to the best of my recollection asked for 60,000 
tons from Southern India during the whole year. Divided by four, it would be
15,000 tons per quarter and we did allow 15,000 tons to Ceylon, and 
therefore we fulfilled all the requirements which the Ceylon Govemment placed 
before the Government of India on behalf of the Indians there to the fullest 
possible extent, and if any further representation should be made to us that 
those quantities required revision, they would receive the most sympathetic 
consideration.

Then coming to the Sti-aits Settlements and the Federated Malay States, 
the first time we heard of any inconvenience caused to the Indian settlers, 
there was from the Henou^ble Mover of the amendment. He depicted to us 
a picture of people who suffered in silence, and that we should not turn the 
whole country into noisy agitators. I quite appreciate the full force of that 
argument. But it is rather curious that no representation has been made hitherto 
from Southern India, from the Stmits Settlements, the Federated Malay 
States or from anybody concerned to the Govemment of India that there was 
any inconvenience caused. I  find the Honoumble Member asks for 15,000 
tons. W hat is it I  find? I  find that the exports, previous to the restrictions 
being placed, to the Straits Settlements were only 2,753 tons on the average,, 
and the exports to the Federated Malay States were only 921 tons; so tbeit. 
these two countries took from India only 8,600 tons, a very small quantity^
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and they found that they were not inconvenienced at all by the stoppage of 
these small quantities, because they were getting • . . .

The HoxouaABLE Mu. M A R IC A IR: May I  know the year that the 
Honourable Member is refeiting to ?

The H o n o u e a b le  M e . B. N. SARMA : This was the average of the three 
years ending 1916-17, that is for the years 1914-15, 1915-16 and 1916-17, 
prior to the imposition of restrictions. The Honoumble Mover of the amend­
ment asks for 15,000 tons per quarter or 60,000 tons per annum. That is 
evidently because he did not have the statistical information which the Gov­
ernment of India have in their possession. But I  take it that his point is 
that whatever quantity used to be exported from India to these countries 
which have a large resident Indian population should be allowed to be 
exported there. Well, my point is that Burma has been supplying them, 
and there has been no complaint there. I t would be time enough for Us 
to consider and review the position if there should be any representation made 
by the people themselves or by the Governments concerned. But at the 
present moment surely the Honourable Member will realise that there is 
absolutely no case for us to re-open the question with regard to the Fedei-ated 
Malay States and the Straits Settlements. ^ .

Apart from this there is another point. I t  is not these three countries 
alone which have a resident Indian population. We have Mauritius, we have 
Seychelles, we have South Africa, we have many other places which have been 
receiving supplies under the rationing scheme to a certain extent, which are 
exactly in the same position as the Federated Malay States and the Straits 
Settlements. I do not see what justification there would be for the Govern­
ment of India to di*aw a distinction between the Sti-aits Settlements and the 
Federated Malay States on the one hand and the others on the other; and if 
we throw open expoi*ts freely to those countries, what guarantee would there be 
that there would be no re-e:cport? Even assuming there are guarantees that 
there would be no re-export, the result would be that we would have to 
export more than 800,000 tons from India, a proposition which cantlot 
be entertained for the reasons that I  have mentioned that we apprehend 
a shoi-taffe of supplies in the coming year for Indians consumption.

' n r  11 • ___ i. T __________1-1 4 .^  __ 4 .^  .̂*4.1,
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soared up much higher 
stand the reason clearly, unless the figures relate to difEerent quantities and I  
asked for the figures this morning and I find that in Tanjore rice was selling 
at Rs. 8-12-0—I hope the gentleman in charge of these figures has not misin­
formed me. This does not show that there are stocks there which are rotting for 
want of export. The prices in Madras were Rs. 6-15-0; in Tanjore 
Rs. 8-12-0, a s against Rs. 5-6-0 and Rs. . 5-8-0 in Calcutta, and Rs. 6-4-0 
in Bombay and Rs. 7-1-0 in Nagpur, which is famine stricken.

T h e  H o n o u e a b l e  Mu. M A R IC A IR; Is the price of Rs. 8-12-0 just 
stated, per maund? *

The H o n o u ea ble  Me. B. N. SARM A: Yes, per maund, as per figures, 
on the 12th February. Therefore, the assertion that there are plenty of stocks 
requires a little re-examination. I  hope what I have said is sufficient for 
the purpose of convincing Honourable Members of this Council that there is 
not much difference betweeen the Mover and ourselves on the general question
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of principle. We will only be too glad if we can withdraw ourselves from the 
position which we were obliged to take up for the benefit of the consumer here 
in the past and to which we are obliged to adhere at the present moment. 
There is no question of the office of the Director of Civil Supplies controlling 
movements as heretofore or any more of those restrictions, because we have 
removed completely all internal restrictions. I t  is no use referang to ancient 
history. The present case has been very well put from the point of view of 
the Tanjore Mirasdar. But we have to remember that even the Tanjore 
Mirasdars may find some market for their stocks in the areas which seem to 
be dej;astated by famine, the Ceded districts, Hydei-abad and other places. If. 
they cannot find a market and if they make a representation, we shall see what 
can be done, but Government are not in a position unfoitunately for the 
reasons I  have given to help the Honoui-able Member by agreeing to his 
suggestions at the pi-esent moment.

The H o n o u iia b le  SinDAR JOGENDKA S IN G H : Sir, the Honourable
o op the Revenue Member seduced me to a lunch, and I did not hear
' the speech which the Mover made in moving his Resolution, so I

do not know what arguments he advanced. But I  have heard very oar^ully 
w lut the Honourable the Revenue Member has said. His argument is that 
on principle he is fully convinced that restriction of exports is wrong. But 
he says that the stocks in the country are lower than they ever were before, and 
that restrictions are necessary ; which even in the worst famine years were not 
considered necessary. I  should have liked him to produce facts to show what  ̂
the stocks in past years were when we had famines and when we had free 
export of foodstuffs. He has not answered that. But what he has said is 
simply this, that stocks are low now and that millions of tons of rice are 
imported from Burma. I*fchould like to know what the normal impoi’t of rice 
is from Burma in normal years. The whole argument is based on the fact 
that restriction of exports is necessar}  ̂ in the interests of the consumer. The 
Honourable the Revenue Member has ignored the fact that in India the 

^producer is also the consumer. Perhaps 90 per cent, of the population which 
consumes food stock is ako the producer, and this population has greatly 
suffered by the restrictions which have worked more for the benefit of the 
exporter than of the producer. I  remember reading an article in the London 
Tim a  pointing out the exports that were made during the war and the prices 
at which they were made. The prices were regulated by the Government of 
India through a Wheat Commissioner* who was then appointed. I t  is impossi­
ble for me to calculate, but I  think the Honourable the Revenue Member will 
admit that the loss to India runs into millions.

I f  these millions had come to the country, India to-day would have had a 
very large trade balance and would not have been in financial difficulties, 
needing sales of Reverse Council Bills which have drained our finances dry. 
The question before the Council now is> whether we are justified in continuing 
a policy which will inevitably lose us the markets of the world. We, the 
.producers of India, after many years were able to estabh’sh relations with other 
markets, our produce was in demand and we were able to export freely. For 
the last three years our exports are restricted. We can only sell to the Wheat 
Commissioner or whoever is the controller, at prices which are fixed by the 
Government of India. The result is that we are every day losing the markets 
of the world; and when in the ripeness of time the Revenue Member awakens-
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to the need of removing the embargo, we may find that we have no markets 
for our produce.

Another matter to which I  want to draw attention.
The H o n o u ea b le  th e  PR E SID E N T : I  wish to draw the Honotirable- 

Members^s attention to the fact that the matter under discussion relates to 
rice. I  hope he will keep as close to rice as possible.

The H on ou eable  S ie d a e  JOGENDRA S I N G H ; I  am sorry, Sir, 
that I  mentioned wheat. • ’

The H o n o u ea b le  th e  PR E SID E N T : Please keep to rice.
The H on ou eable S ied a e  J O G E N D R A  S I N G H : Another matter to 

which I  want to draw attention is that the producer of rice has to spend much 
more than he used to spend before. He pays at least three times as much 
as he did before the war for his ploughing oxen and the cost of production has 
doubled. For his own produce he cannot get the price that is his due.

I  think the Honoui’able the Mover of the Resolution was absolutely right 
in pointing out that the Government of India is moved by the fear that the 
ai-ticulate classes, who have been talking about restricting the exports of food­
stuffs and fixing of prices, would be disturbed. I  think there is more reason 
to fear the disturbance in the villages. We, who live in the villages, know 
that people are finding it difficult to pay their rents ; the prfces of cotton and 
other goods are falling, world prices have fallen also, and they can hardly 
mfeet their demands. Under these conditions, I do not think the (^rovem- 

’ ment of India would be well advised to continue the embargo on the export 
of rice for any length of time.

I  know that the Honourable Revenue Member laid great emphasis oh 
the forecast which his Depai-tment prepared. I  wonder if the Honoumble 
Member knows how the material for these forecasts is provided. Some 
jpatwari in the village is asked to report; he rits down and makes a rough 
estimate, which has generally no relation to the produce that is growing, and 
sends it in. This is again boiled down in the OflSce of the Revenue Officer 
somewhere, put into shape in the Office of the Provincial Director, till the 
infonnation reaches the heights of Simla or Delhi, and this forecast, so far 
as I  am aware, has really no relation to facts. I f  in the worst possible yeais 
we were able to expoi*t foodstuffs, such as rice, I  do not know that in the 
present year we are not in a position to go back to normal conditions. The 
Honourable the Revenue Member said that in 1918, 1919 and 1920 the stocks 
were abnormally low. Can he point out that the stocks were lower than in 
the woi*st famine year in the United Provinces? (I have no me­
mory, and I cannot point out the year, but it is well known). In  1918 
and 1919, so far as I  am aware, in the worst affected Provinces it 
was not necessary to open any large famine relief works: that state 
was never reached. Under these conditions, I  am not prepared to accept 
the Honourable the Revenue Member^s statement that the stocks to-day 
are abnormally low. In the present year, the conditions, I  must admit, are 
aot very favourable. Rain has failed in many places  ̂ and it is not possible to 
say what the rabi crop is going to be. But without fear we can depend on the 
laws of supply and demand. The producer generally always saves up his food 
and only puts in the market the surplus of his produce; and I  think we might 
leave it to his discretion even now. He would not sell what he needs for him-
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In  these circumstances I  would very earnestly draw the attention of the 

Council to the very serious situation that is arising, so far as the agriculturists 
are concerned, with the restriction on rice and other things. The agriculturist 
is losing the market and he -is the backbone of the countir. If  he loses 
the market then a very seriQus situation will arise. W ith due deference to the 
<iovernment of India and the Revenue and Agriculture Department, I  must 
say that-we are not in a position to interfere, with the country^s t r^ e . I  was 
-on the Foodstuffs Board. The very first thing that some Provincial Govern­
ments did was to stop free trade between the Provinces. I t  took many months 
to clear up muddle. I  say again that I think the time has arrived when we 
should remove the embargo and allow the people a free market.

The H0>"0URable D r . JH A : Sii*, like the last. Honourable Member who 
spoke, I  «.lso come from the villages and the point of view of 

villager is that much of their trouble with regard to foodstuffs 
is due to what they call the  ̂wicked  ̂ policy of the Government encouraging 
unrestricted trade. They do not of course understand theUaw of free trade or 
the law of supply and demand, and they think that it is the unrestricted export 
of foodstaffs that is responsible for the high prices.

The HoNomiABLE M r. KALE : Sir, from the speeches we have heai-d up 
S 49 p M I am afraid tliat Honoumble Members have been placed
’ * ’ in a very awkwaitl situation. We have had various views put

before us in regard to the condition of the cultivators, merchants and otner' 
classes of the community. . On the one side we are told that the price of rice is 
going down and that millions are suffering. On the other side, we are told that 
cultivators look with hoiTor upon the idea of the removal of restrictions on 
the export of rice. We kn(Jw that figures have been placed before us 
by the Honourable Member in charge of the Revenue Department. The 
accuracy of those figures has, however, been doubted on the other side. 
I f  there are such differences with regard to the vital question of the conserva­
tion of the food feupply of the country, I do not know what is the conclusion 
at which the Members of this Council are expected to arrive. ^

Many conflicting things are said • about the cultivator; M'hen prices are 
high, it is the poor cultivator who suffers. He also suffers under low prices. 
In  regard to Southern India, I  have read the newspapers from that part of 
the country and I  find that much of the agitation in favour of removing the 
restrictions on export of rice is agitation led by merchants. I t  is a 
middleman's agitation and it is veiy difficult to imderstand how the high 
prices of foodstuffs and the profits of trade will go into the pockets of the 
poor producers. We know under what conditions ryots sell their produce 
and what the advantage of dear rice will be, and we know that it will not go 
into the pockets of the helpless cultivator. Most of the advantage is taken 
away by the middlemen. In the Madras Presidency itself I  have seen that 
there is a controversy going on in the newspapers on this siibject, and the 
consumer’s point of view has been placed before the readers of some of 
them. And, therefore, if the responsible Department of the G o v e rn m en t 
tells us that there is the danger of a shortage of foodstuffs in the coming 
months, I  think eveiy effort must be made to provide safeguards a g a in s t 
such a contingency. During the last few years, on acc*ount of the increase 
in prices, so many evils have crept into the country. There has- been so 
much discontent and unrest in the country, we have been told, on account of
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the rise in prices. Are we not going to conseive our food suppliee as far as we
can ? On the other side agitators have been telling ns that the Government 
has been deliberately encouraging export of foodstuffs, that the property of 
the country, and the pevailing discontent are all due to the policy of the 
Govemment. In these circumstances, I  do not think that the Government 
will be well advised in removing the restrictions at the present moment. 
If, however. Government really finds that Indians in Ceylon and other 
places do want a reasonable supply of rice, I  hope it will take immediate 
steps to provide that supply. But subject to this, I  do not think that 
at this stage it will be wise on the part of the Government to remove all 
restrictions, and therefore I  do not see my way to support the Resolution.

The H on oueable S ir  M ANECKJI DADABHOY : Sir, I  am entirely in 
8-63 r M agreement with what has fallen from the Honourable Mr.

’ * Sarma that this embargo on rice should be maintained till the
conditions obtaining in the country improve and we are distinctly in a better 
position. Speaking for my province, I must point out that we had for the 
last two seasons very poor harvests. The province is suffering on account 
of the scarcity of the last rainfall, and the result has been that not only 
the price of rice has gone up considerably in the whole of the Central 
Provinces and Berar, but in some parts of the province it is almost 
impossible to obtain the ordinary requirements of rice. In view of these 
circumstances, it is only necessary and proper that this embargo on rice should 
be maintained. Some of my Honourable friends have spoken about the 
principle, and have. pointed out that it is a wrong policy of Goveiiiment 
to interfere with liberty of the people and to maintain a control over food­
stuffs. So far as bare principle is concerned we are all agreed. All of us are 
of opinion that at the earliest possible, opportunity the control of all foodstuffs 
should be promptly abolished by Government, but we have also to look to the 
exigencies of the case, and, so far as the present situation is concerned, I  think 
no case has been made out for the export of rice. Charity always begins at home. 
Let us lirst look after our own internal affairs, let us provide sufficient food for 
the population of India, before we think of allowing foodstuffs to go out of the 
country. I am there in entire agreement with what has fallen from my 
Honoui*able friend Dr. Jha. One or two remarks were made by the Honouiable 
Sirdar Jogendra Singh about our losing the markets of the world and oui' 
agriculturists being placed in an awkward predicament by the control system.
I have not been able to follow his argument. I  do not see how we can lose 
the foreign markets once we have got our surplus stocks." If  there is a 
demand in other countries there will always be a market for our Indian rice or 
for Burma rice. As soon as we are in a position to supply rice our old markets 
will be restored to us. I  do not therefore think that for the mere fact that for 
a temporary period we have to lose our for6ign markets, we should <^rry on 
the trade with such foreign markets at a sacrifice of Indian interests.
I  cannot appreciate that point of view, and I  am sure Council will agree 
that the position taken up by my Honourable friend is altogether unmaintain­
able. I  agree with my friend Mr. Kale when he stated that this agitetion 
is carried on by the merchant classes and the middlemen who benefit by 
these expoits. I t  is this class of people who make large profits, who profiteer 
when there is scarcity of crops, and ymo are directly l^nefited by the removal 
of this embargo. I t  is this clar^ which sets up agitation^ and I  am of
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opinion that so far as the interests of India are concerned^ till we are assured 
of a proper surplus, every possible attempt should be made to conserve our 
resoui'ces and to stop the export. My friend the Sirdar has also mentioned 
something about the forecasts which are presented for public information 
from time to time, and he has challenged the position taken by the Honoui*able 
Mr. Sarma. He has rightly stated that these forecasts are always not 
ti-ustworthy. But Government has to go upon some principle. They have 
to go on some basis of calculation, and the present system, which has been 
adopted, seems to be the^ only method by which some soi-t of approximate 
figures could be arrived at. My friend has also challenged the statement 
that there are no stocks in the country. But he has not pointed out where 
the surplus stock is or from what pai-t of India the sui-plus stocks could be 
obtain^. In view of these circumstances, I am of opinion that the attitude 
taken by the Honoumble the Revenue Member on behalf of Government is 
correct, and at long as Government feels that the interests of India will 
suffer and her large population will not have ample foodstuffs for their 
maintenance, the present policy of Government should be vigorously con­
tinued. I, therefore, hope that the Council will not accept the Resolution as 
well as the amendment.

The H o n o u r a ble  MAUNG PO BYE : Sir, th e  ex p o r t t iu d e  o f  the
3-59 p M Indian Empire, as far as rice is concerned, in the year 1918-19,

* * shows 2 million tons, out of which Bumna^s share was 1,600,000
tons, or three-foui-ths of the export belongs to Burma. During the war 
and during the period of famine the expoit from Buima was restricted in 
order to supply rice to consumers in the other provinces of India. So, 
Burma, as far as rice is concerned, supplies direct to the Indian consumers, 
and she would like to do it quite willingly at whatever price the Government 
thinks tit to fix with due regard to the open market price. But Burma 
objects to the middle people making money between the growers and the 
consumers. The exporter from any province should not draw any quantity 
of rice from Burma for the purpose of export again from his province, and 
I  hope the Government would safeguard Burma's interests from existing 
restrictions in order not to give advantage to the middle man for making 
money out of the tmde.

The other provinces should buy from Burma in open market, whereas 
for the la^  three years the Government of Burma have fixed the prices by 
restrictions/ In 1918 it was Rs. 105 for 100 baskets of paddy, in 1919 it was 
Rs. 120 for 100 baskets, and in 1920 it was Rs. 180. These prices are fixed 
in order to supply at a low rate rice to India from Burma. I therefore. Sir, 
want to ask this Council to do justice for Burma and not to take the supply 
from Burma for the middle man to make money out of Burma.

The H o n o u e a b l b  C olonel S ir  UMAR HAY AT KHAN : Sir, I  have 
been rather uneasy in my seat till now. This is a free

4-1 P.M . really between the villager and the paid man in the cities,
and I can with truth say that this is a fight between ninety-five per cent, on 
one side and five per cent, of the population on the other. All the zemindars 
who produce rice, even if they have got one bigha, have to pay revenue on it, 
while others, the middlemen, or whoever they may be, though they might get 
Rb. ii,000 as income, have not got to pay a single pice. We are unfortunately
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subject to the settlements which are called BandobaatSy which in other words 
mean putting one to trouble. After every twenty years Government revenues 
go u p ; on the other hand they go and stop export for internal consmnption 
and naturally the price of rice goes down. So where are we to get money to 
pay Govemment ? I  hope we shall not be forced to suffer for that five per cent., 
80 that people may not think of going towards Mahatma Grandhi and say that 
they will not pay revenue at all . . .  .

The H o n o u h a b l e  t h e  PR E SID E N T : The Honourable Member must keep 
to the Re. olution.

The H o n o u r a b l e  C olo nel  S ir  UMAR HAYAT KHAN ; I  appeal to the 
Council through you, Sir, and to all those who are zemindars to stick to this, 
as if we do not form a majority to carry it out it will not be our fault, but 
perhaps the fault of the Reforms.

The H o n o u r a b l e  S ir  D. WACHA : Sir, I think my friend the 
4*4 p M Honourable Mr, Kale was correct in crystalb’sing the debate.

There are two sides to the question. One side is represented by 
the Revenue Member who gave us a very convincing statement to prove that 
the foodstuffs of the country, so far as rice is concerned, are not so great as to 
permit the Government to release the embargo on rice urged by the other side.

The first question about all foodstuffs of the country, whether it is wheat, 
rice or any other article, is this ;—whether they are enough for the population 

. to consume, or whether there is a margin. If  the margin is very great, then,

. of course, we can justify exports of an}̂  kind of foodstuff, whether wheat, rice 
or bajra, or any other grain. But if the margin is not so very wide, and if 
another monsoon fails to give us the necessary produce, where will the country 
be ? That is a question of a most important character.

That is, I repeat, a question of a most important, nay vital, character, and 
I think any Government, not only the Government of India, but any civilised 
Govemment, will be wise to take into consideration the actual agricultural 
products of each year, and see whether there is enough to suffice for the 
population or not, and whether there is a surplus, and, in that case, whether 
the surplus should go abroad or not. Free trade policy inculcates that 
exports of all kinds of commodities must be freely allowed to go o u t; but I  
believe there are limitations even to such a policy of free trade. I  myself am 
a strong free-trader, but in spite of that, I  believe that, as far as foodstuffs are 
concerned, the Government of India are right in still keeping an embargo 
on rice. I will relate to the Council some ancient history. I t  goes back 
as far as 1874 when there was a very severe famine in Orissa. Lord North­
brook was then the Viceroy. He was a strong free-trader. Mr. Robert 
Knight was a strong economist, and from time to time he wrote telling the Gov­
emment that the famine in Orissa was so great that the Government would act 
wisely in not allowing exports of rice to go abroad. Lord Northbrook and his 
Government, on the other hand, thought ‘ Never mind, whatever may happen, 
the exports ought to go freely forward\ W hat was the result eventually? 
A very severe famine in Orissa of a most disastrous character occurred 
carrying off lakhs and lakhs* of people. That was the lamentable result of 

 ̂ having allowed free exports at a time when there was not sufficient rice in the 
country to feed even the people of Orissa. We have grown wiser and wiser 
every time after a famine has taken place; and we now know exactly when 
we must put an embargo, even a temporary one, on the export of foodstuffs 
^nd when we should not. When the fapiine of 1899 Ibook pla«e, the most
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severe of the 19th century in India, the Government of India appointed 
a Famine Commission with Sir James Lyall as its President. In his 
report a remark was wisely made, that as new railways had been built 
here, there and everywhere, one of the uses of such railways particu­
larly was to greatly utilise them in times of famine. I t  may happen 
that foodstuffs were very cheap in one province while there might be 
none in the other province. Railways would go a great way to help to 
bring the surplus of one province and pour it into another where there 
was a famine. In  that way milways would not only prove a beneficent 
^en cy  for the conveyance of foodstuffs but also help to equalise the prices 
in the different provinces. That is a very impoi-tant point which Honourable 
Members at this stage ought also firmly to remember. Sir James Lytall^s 
statement was very wisely endorsed by the Government of India a the 
time. So, here are two different instances to be borne in mind, one of the 
Orissa famine and the results of it, and the other of the famine of 1899, 
and what Sir James Lyall had said as to the uses of railways and how the 
surplus pf one province should be diverted to the other province whei*e 
there was a famine. That being the case, 1 think all Members of this 
Council will agree with the very careful exposition of the rice statistics 
which the Honourable the Revenue Member had made. I  heartily concur 
with him. I  am a student for sevei-al years past paiticularly of food­
stuffs. I  myself have got. statistics from my friend Mr. Shirius, the 
Director of Statistics, over two years ago, which go a great way to 
corroborate the statement which the Revenue Member has made to this 
meeting to-day. Therefore, I  do gay that the Government are right in 
conserving the foodstuffs of the country. The population is also increasing. 
In  all probability the Census which will take place next month will tell you 
exajCtl  ̂ how we are situated, and you will possibly find that the Revenue Mem­
ber will have something more definite to fortify his statement than now, that 
the population has increased and that whatever margin of rice there may be 
in the country, even that will not suffice for the increased population which 
the Census may disclose. Therefore, taking ev-erything into consideration, I 
think a wise Government in any part of the world would certainly deem that 
foodstuffs were such a commodity that, whatever free-ti*aders or other economists 
may say, they must be conserved where the margin is narrow. Under the cir­
cumstances, I  think the Government of India are doing the right thing and 
very wisely in putting an embargo on rice for a time. I do not go into the 
other question of the middlemen and the agitators and one thing and another 
mentioned by previous speakers. I do not think I would be in order if I 
were to do so. But I will give only one analogy. On the outbreak of the 
war, cotton merchants in Bombay were greatly alarmed because the price 
of cotton went down from Rs. 400 and 500 to Rs. 150 per candy. The 
middlemen and the cotton dealers iiished to the Government of India to come 
to the aid of the ryots. In  substance they said : ‘ Oh, the cotton cultivators
will be ruined,^ ju ^  as some people are now saying th a t :  ̂The rice cultiva­
tors will be ruined if there are no exports.^ Bufrwhat happened eventually to the 
cotton dealers ? The Government of India very wisely, veiy cautiously sent 
down Mr. Howard to Bombay to ascertain on the spot independently of all 
interests what the real position was in the cotton-gi-owing districts.
* He made a report^to Government, and what was ttie report ? That all 
the cry waft an alarmist agitation of the middlemen; and the deputation
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which went to Simla returned to Bombay with heads bowed down because 
they were very properly told that there was no foundation for their allegation. 
Exactly the same thing is happenings now. I recall all these facts because 
oftener than not past history is forgotten in these days. But it is better to 
remember it when similar questions come to be considered by this Council. 
Starvation or no starvation of a whole class of people is the vital question for 
their consideration. Therefore I heartily express my agreement with the 
statement made by the Honourable the Revenue Member that for the present 
the embargo on rice should be continued till better times are in prospect.

The H onotjiiable Mahamja -Sir M. C. NANDY : Sir, from past 
4-12 p M experience we know that India cannot produce her foodstuffs 

‘ * regularly throughout the year. Under these circumstances, we 
have to bring our foodstufFs from Burma ; so I think it is not proper to remove 
the restrictions which have been put by the Government on rice.

The H o n o u iia ble  M r. CHETTIYAR : Sir, with regard to the
4-13 p M middlemen's agitation, I should like to say that I  am not 

' ' here to agitate on behalf of middlemen or on behalf of 
the cultivator or on behalf of the millowners. The object of my 
bringing in this amendment is to supply the needs of Indians resident in the 
Federated Malay States and Straits Settlements, and especially of those who are 
accustomed to South Indian rice. In the earlier pai-t of my speech I said that 

•after hearing the Honourable the Revenue Member the other day with regard 
to the conditions prevailing in India, I am not here to ask you to vote for 
the wholesale reniDval of restrictions on the export of rice. So I  say 
the remarks made by several Honourable Members of this Council do 
not apply to me.

Then with regard to the remarks made by the Honoumble the Revenue 
Member that there is much difference between the quantity actually exported 
from this country to the Straits Settlements and the Federated Malay States 
and the quantity asked for in the amendment, I must say, as the Honourable 
Member himself pointed out, that I have not got the figures Vhich the 
Government have. I am now prepared to reduce the figure from 15,000 
tons to 5,000 tons. But with regard to this I  should like to say that the 
figures that the Honoui-able Member quoted referred to the years 1915, 1916 
and 1917. In 1914 the war broke out. I  should like to have the figures for 
the three years before 1914.

Then with regard to his remarks that the representation should come from 
the people themselves or from the Government of the Straits Settlements, the 
Indian population in those two countries is very small when compared to 
the other local population of those coimtries, and it will be too much to expect 
the Government' at Singapore to ascei*tain what particular kind of rice the 
Indian population there would like and send up a requisition to the Govern­
ment of India here. Then the Honourable Member said that the representation 
sho^d come from the people. I t  is natural for a people to endeavour to get 
their wants supplied through their representatives rather than take the tedious 
^nd irksome process of approaching Government. I think we fi’om the 
Madms Presidency may be considered as the representatives of the people, 
Specially those from South India who are settled in those countries. I have 
received several letters from responsible men in those^ countries that the 
Indians there are anxious to have South Indian rice; and it is that •that ma4e
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me approach the Government. I hope the Honourable Member, even though 
he is not prepared to accept the amendment, will give us an assurance that such 
quantity of rice as is required according to his own estimation will be supplied 
to those who want it. In conclusion, I must say that the Indians in those 
countries are really very anxious to have South Indian rice.

In  South India, as 1 have already said, the price of paddy has not gone 
high. The quantity that is required for Indians resident in these two countries 
can be safely exported.

The H o n o u e a b l e  th e  P R E SID E N T ; I call on the Honourable Mr. Maricair 
to reply.

After a pause as there was no immediate response, the Honourable the 
President said : Does the Honoui-able Mr. Maricair wish to reply or not? I f  
Honourable Members wish to speak, they must rise in their seats, so that I  can 
see them. I t  is impossible for me to see members if they do not stand up.

The H on oueable M e. M a e ic a ie :  Sir, I  heard the very interesting 
4*22 p M speeches made by a number of non-official members, and if I  say

* * much more about my experience of theti*ade, Honourable Members
will perhaps think that as a merchant myself 1 am trying to make a business 
over it. I  am on the spot, and I really understand tlie situation of the Indians 
domiciled in the Straits Settlements, the Federated M alay States and in Ceyloiu 
I am in close touch with them, and so I mentioned about the representations 
which I ,have been receiving from various parts of the country which the 
Honourable the Revenue Member said that this was the first time that he heard 
of these representations from the Stmits Settlements. A s m y Honourable 
friend M r. Annamalai Chettiyar said, if the Government will kindly make a 
reference to the authorities in the Straits Settlements, surely our statements 
will be found to be correct.

With regard to the figures, the Honourable Member referred to the actual 
quantity of cargo shipped during the three years from 1914-1916. Well as 
my friend Mr. Annamalai Chettiyar said, it was during war time when the 
steamship companies were not able to run their steamers regularly. Those 
were the years when we were not able to find steamers to carry our cargo, 
hence the figure is so small. As has already been pointed out, if the figures 
previous to 1914 are taken into account, Government wiU see that the quan­
tity is much larger than 3,600 tons.

W ith regard to his remark, though we are interested in the people who 
are resident in Southern India, we have no objection to Government allowing 
the export from all the ports of India. My Resolution refers to the export of 
rice from India and not from Madras alone.

The fact of the telegrams and letters I  have received—and I  am sure other 
Members and the Government also would have received—which distinctly 
shows that there are surplus amounts available in the Provinces. After all, as 
some of the non-official Honourable Members said, it is only those who are 
interested, and the middlemen who want to profiteer, agitate for this kind of 
arrangement. I t  is the merchants who realise the situation thoroughly, and 
not lawyers, big millionaires and some such people. I t  is the merchants^ th^
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cultivators and the zamindars who realise the situation. The zamindars do 
not get their crops sold and the cultivators do not get a sufficient price for 
their paddy ̂ to meet their expenses and the payment of taxation. As,the 
Honourable Members of this Council are aware, the expenses of cultivation 
have gone bo high on account of increased wages and many other things, that 
the cultivators are finding great difficulty in maintaining their crops. As the 
Honourable Member for Government properly expresses it, if this kind of 
restriction is continued any longer, those paddy cultivators will surely turn to 
something else, i.e,, cotton cultivation. This may probably be very interesting 
to the Honourable Sir Dinshaw Wacha for the export to England and to 
other places.

I  am here to look after the interests of the people who are actually 
starving over the other side and the paddy cultivators of India, and I  am so 
sorry the Government could not see its way to accept my Resolution. I  am 
also sorry that some of the Honourable Members of this House are finding it 
difficult to accept it and to support my motion. ^

As regards the remark made by the Honoui’able Pandit Ganga Nath Jha, 
I do not know how he is justified in saying that the villagers will be ruined if 
this is allowed . . . .

The H onoueable D r. J H A  : I did not ^ay they would be ruined. I  said 
that they would view the removal of this restriction with horror.

• The H on ou eable  M e . MARICAIR : Well, if it is not so, it will be in the 
interests of all concerned that export on a ceitain scale should be allowed. 
As a matter of fact, it is the first time iu our lives that the Government ever 
interfered with such restrictions, and there have certainly been heavier famines 
than this time. Even in those times the Government never thought of 
imposing such heavy restrictions. I t  is most disappointing that the Govern­
ment feel they must continue the restrictions for some more time. If  it is 
continued, I do not know what will happen.

With regard to the price the Honouralje Member mentioned in Tanjore, 
Le,, Rs. 8-12-0 per maund of rice we have no such system in our district and 
there are no bags of maunds like what is in vogue in Calcutta. Our bags 
contain 195 lbs. and are equal to maunds. The price at present is Rs. 17 
per bag, i,e., for the superior quality, and so I hope I may be permitted to say 
that the figure quoted by the Honourable Member is feomewhat inaccurate. 
On the whole, therefore, the situation as it stands at present is uncertain. 
With regard to Ceylon, some of the non-officials and officials of Ceylon had a 
deputation with the Government of India some time ago and they have applied 
for 60,000 tons, and I can say that it was very kind of the Govewiment to 
allow them 16,000 tons.

If the Government of India, however, think that the deputation sent up by 
the Government of Ceylon and by the people of Ceylon was genuine, could 
not the Government of India see its way to increase this allotment by a fur­
ther 15,000 tons and bring it up to a total of 30,000 tons, because the present 
allotment, as we all know, is insufficient ? Another important point which I 
^sh  to make, for the information of this Council, is that the allotment made 
hy the Government, is to import one million and one hundred thousand tons 
of rice from Burma to India. I. do not think such a heavy import is needed 
and I may at once say that the Government of India are weU aware under
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the orders issued last year that a large quantity which has been landed by Best 
and Company and Walker and Company and one or two Indian firms is lyings 
undisposed 01. At this stage, the new cargo is imported, I  may say that the Gov­
ernment of India would no doubt have received information that those importers 
have sustained a serious loss. These imports were unnecessary and I believe 
that a large quantity has already arrived. I ask the Honourable Members 
of this Council not to mistake me, for I am not speaking from the point of view 
of selfishness or self-interest. Last week I consigned by a steamer called the 
 ̂Torilla ̂  from Akyab to Tuticorin a cargo of 64,515 bags of paddy, and 

this cargo is still lying undisposed of. There is no demand for it and I 
can say that there is a great deal of slackness in that business especially as 
regards Burma rice and paddy. This is due to Southern India having so much 
surplus in the country, both of last yearns and this yearns crop and consequently 
Southern India could have easily allowed a cei-tain quantity to go abroad. 
And sd^Sir, I request once more that due considei-ation may be given to the 
matter. I  am sure that my motion will be rejected if I insist upon it, and so 
I  have no other course but/to withdraw it. I may say one thing : I  hope
that the Government will consider my Resolution and see what it can do. 
Since the Government itself is satisfied that our statement is correct, I hope 
the Government will do the needful in allowing a certain amount of rice to go 
abroad. With these few remarks I withdi-aw my Resolution.

The H o n o u ra ble  t h e  PRESIDENT : Do I understand the Honoumble 
Member, having argued the Resolution at length, now desires to withdmw 
i t?

The H on o u ra ble  M r. MARICAIR : Yes, Sir.
The H on o u ra ble  th e  PRESIDENT : Is it the pleasure of the Honour­

able Council that the Honoui-able Member be permitted to w^iihdraw his 
Resolution ?

The Resolution was by leave withdrawn.
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'  The H onourable th e  PR E SID E N T : We have now made so little 
progress with the business this afternoon that I think I must give an oppor­
tunity to the next Honourable Membei" to move his Resolution if he so desires. 
Does the Honoumble Member desire to move his Resolution ?

. The H on ou ra ble  S ir  ZULFIQAR ALI KHAN : I  think. Sir, I will take 
my chance of priority when non-official business comes up next time.

The H onourable  th e  PRESIDENT : In these circumstances it will be 
useless to go on with the other business and I propose to adjourn the Council 
till Monday, the 21st in this Chamber at 11 a . m .

The Council stands adjourned till Monday, the 21st Febioiary at 11 a , m.




